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21.9.85 Mr B.K.Sharma mentiongs- for appli
fhis application is in ’ for urgent relief.
form and within time Mr G.,Sarma,Addl.C.G.S.C appears fi
€. F. of Rs. 50/-
. respandents., : '
Adeposited vide ,
!PO/BD Nod ZFUU0 _ Complex guestions of law have bee
i;.g o '&'mﬁ‘q) . rai_,Sed in this application. Cne of the
© o questions being whether an IFS cadre
73;,1§T?q T officer can be transferred to a non ca

post. It is the grievance of the appli
{\)?V that he is an IFS officer and by the
' ; impugned crder dated 5.9.95 he.has bee
| ‘transferred and posted in a non cadre
post. The applicant prays for stay of
‘operation of the said order. Ue find i
"difficult to grant stay ex-parte and
| without examining the guestions involv
more closely which doubtless appear le
"and bubstantial justifying stay. At th
'f*' same time we feel that the respondents
; will consider staying the operation of
the order of transfer until this Tribu
-is able to apply its mind to the quest
involved and decide ﬁpon interim relie
| Since the Division Bench will not be
available from tomorrow till 16.10.95
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(contd«to Page No,2)
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-the prayer for. 1nter1m reller will. be
‘con31dered 0n*16.10.95, It is dGSlrable
" that the Comm13310ner -and Secretary to
the Government of Assam, Forest Bepartm
,lespur con31ders the prayer oF the appl
for stay of transfer made 'in his: repres
tation dated 14 9. «95, & copy of which i
"~ at Annexure-4 Ve hope that the sald
authorxty ulll take into account the "
circumstance that the 0.A. has been.ﬁll
in tbis‘Trihunal and is pending and the
*.prayer for interim relief is pending
con31deratlon by the Tribunal on 16.10.
The 0.A. lS admltted. Issue notice
the respondents. urltten statement Ulth
8 ueeks.,: . . ) -
Issue notice to the respondents sep
rately to show cause as to why interim
relief as prayed should not be granted
pendlng the hearing and final disposal
of the.D.A. Returnable on 16.10.95. AIi
" ough ghe O0.A. is pendiﬁg we give libert
to the respondent No.2 to consider the
prayer of the appllcant for stay in the
llght of his representatlon and the
representation of the IFS Association
(Annexure-2) without prejudice to the
rights and contentions of both the pari
‘st the further hearing. The applicant 1
take steps immediately to serve the nof
for interim relief.
" Copy ‘of the order may be furnlshed
Mr B.K. Sharma and Mr G,Sarma.
0.A, to be listed for interim reli
on 16.10}95 and for oners on the OU.A.

$20.11.1995.

Lotk acte
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Mr B.K.
Dr Y.K. Phukan,
Adjourned to 26.10.95.

Sharma/Mr G. - Sarma/

Vice-Chairms:

e

The reépondents 2 and 3 have
filed written statement and shouw .
cause reply. Respondent No.4 has a
filed show cause reply. It will be
desirable that the matter is heard
on the question of interim relief
the preéence of counsel for the
applicant Mr B.K.Sharma who is on
léaue as certhin contentions raise
in thé_shoy cause reply/uritten
sﬁatement need applicant to explai
those aspecté.

Adjourned for hearing on 1nter
relief to 2.11.95.
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0.A. Prayer allowed.
0.A. is accordingly disposec

in terms of the order.

bo foc

Member Vice=Chal
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CENTRAL ADMINISTRATIVE TRIBUNAL b
GUJAHATI BENCH ::: GUWAHATI-S, ’

.0, A. NO, %16 of 1995,
T R, ND.

*

DATE OF DECIsIon  10.1ls

" Shri Chandra Mohan Sarma

—_ > _ | (PETITIONER(S)
Shri B.K.Sharma. | ADVOCATE FOR THE
, : PETITIONER (5)
VERSUS
Union of India & Ors, L RESPONDENT (8)
Mr G.Sarma, Addl C.G.S. C.,Dr Y.K, Fhukan ADVOCATE FOR THE

...... RESPONDENT (S)
& Mrs M.Das, G....,Aasam. _

Lt

e

CTHE HON'S2E  JUSTICE SHRI M.G,CHAUDHARI, VICE-CHAIRMAN. - %~

THE»now' 3LE - SHRI G.L.SANGLYINE, MEMBER (ADMN.) .

1., uhether Raporters of local papers' may be allouwed ta
" sce the Judgrnent 7

2. To be &EILQLBd to the-Repntter Qr not ?

3. Whethwer thelr Lordshlps wish to see the Falm copy of -
the judgment 7

4. Whether-*he Judgment is t0 he circulated to the other ' ©
L 2 - .
Benches.?

Judgment delivered by Hon'ble Vice-Chairman.Afégﬁzhj;}%

~

i ot Y
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAEATI BENCH .
Original Application No. 216 of 1995.

Date of Order : This the 10th Day of November, 1S

Hon'ble Justice -Shri M.G.Chaudhari,Vice-Chairman.
Hon'ble Shri G.L.Sanglyine, Member (Administrative)-

shri Chandra Mchan Sarma,
presently posted as Divisional Forest officer,
Karimgang Division, Karimgange. . e o o Ap

By Advocate Shri B.K.Sharma.
- Versus =

l. Union of India represented by
the Secretary to the Govt. of India,
Ministry of Environment & Forests,
C.G.0.Complex, Lodhi Road,
New Delhi-110 003.

2. The State of Assam
represented by the secretary to
the Govt. of Assam,
Department of Forests,
Dispur, Guwahati-781006.

3. The Principal Conservator of Forests,
Assam, ehabar1._GUwahati -8.

4. Shri Abhijit Rava, IFS
Deputy Field Director,
Pro ject Tiger, ‘
Barpeta Road. ‘ . « « « Responden

)

By Advocate Mrs M.Das for respondents No.2 & 3.

CHAUDHART J.(V.C)

T@evsubjeet matter of challenge in the 0.A.
the Notification dated 5.9.95 issued by the Governmen
‘Assam whereunder in the interest of public service th
applicant was transferred and posted to a non cadre p
' pursuant to our interim direction dated 21.9.95 altho
the respondent ﬁo.iﬁhas considered the representation
the applicant but has rejected the same on 11.10.95,

nevertheless it is stated in the order that the Gover

will not insist upon the applicant -handing over char

lvkyﬁ/kf Kv‘ contd... 2
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till 16.10.95 in view of the pendéncy of the O.A. be
this Tribunal. As a fesult thereof the order dated °
did not take effect and apblicant continued to rema:
the post from where he was transferred.'

2. The deernment of Assém issued a ﬁotificat
on 2.11.95 which is annexed to the'Misc.Petitioﬁ anc
now passed an order of,transfer and posting of the

applicant to a cadre post and that has been done in

" partial modification of the order dated 5.9.95. In ¢

view although it is stated that the Notification is
partial modification of the previous order the effec
of the fresh Notification is to réplace the order of
transfer under the order dated 5.9.95 by the order <«
2.11.95 and what would survive frdm the earlier orde
only the statement that the tranéfefs were ordered .
the interest of-public service and thé new Notificat
does not effect'thét order relating to another offic
namely, Abhiji£ Rabha, respondentho.4; Thus nothine
éurvive;in the‘original application, particularly aé
regards the'géievance that the\ordervwas bad because
applicant who is a cadre officér-had been pﬁrported
be transferred to a non—cadre.post;qTﬁé relief sougl
the applicant being only that the order dated 5.9;%
felating to his transfer may be quashed;\That thus
lpnger requires to be considred.

3. o Mr B.K.Sharma, the learned counsel for the
applicant however, submitted that the applicant alsc
to challenge the'fresh Notification datedv2511.95 Ol

several grounds which according'to the applicant vi

“this order. He submits in that context that the con

M_/“ ' COntd . 3 LY
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raised by the applicant in the insté;t application and
the various denials and contentions made by ‘him to refut
many controversial étatements made by the respondents ir
the written statement and the show cause réply will be
necessary to be urged and it be left open to the applic:
to do so if he is advised to file a fresh O.A. challeng
the Notification dated 2.11.95. Consistently with the
cubmission of the learned counsel seeks liberty to with

the O.A. without prejudice to rely upon the contentions

" urged in the O.A. in the fresh O.A. We think the submis

to be justified. Hence following order 3

The O.A. is allowed to be withdrawn with liber
to file a fresh O.A. if so advised to challenge the
Notification dated 2.11.95 with further liberty to the
applicant to rely ﬁpon the proceedings of the O.A. and
contentions urged in-the O.A. as well as in the rejoind
and the Misc.Petitiqn. The respondents will also be at
liberty to rely upon the contentions urged in the writt
statement and the show cause reply in answer to the fre
O.A. It is made clear that it will be open to the appli
to urge all the relevant grounds raised for challenginc
the order dated 5.9.95 in support, if neéessary.

\

The application is disposed of with the above

directions and observations. No order as to costs. S

)

{
' ( M.G.CHAUDH.
VICE-CHAIR

( G+L+SANGLYIN
. MEMBER (A)
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BEFORE, THE CENTRAL ADMINISTRATIVE TRIBUNAL:GUWAHATT I

O.A, No, of

|
|
|
I’
II BETWEEN

$hrl Chandra Mohan Shama,

Son of Shri Raghubir Singh,
presently posted as Divi sional Forest Officer,

‘ Karimémj Division, Karimganj

|

(’ AND

! .

1. Union of India, represented by
the Secretary to the

Government of India,
Millnistry of Rmxmzksxt Environment & Forests,

OQIGOOO Complex, Lodhi Roag,
Né’w Delhi-110 003.

l
2e Tl%:e State of Assam, represented by
the Secretary to the :
Government of Assam,
Déparmalt of Forests,
Di spur, Guwahati-781006.
| _

|

| .
3, The Principal Conservator of Forests,
A’!s,sam, Rehabari, Guwahati-781008,

4 Shri Abhijit Rava, I.F.S.
* Deputy Field Director,
Project Tiger,
Barpeta Road.

eese Regpondents

DETAILS OF APPLICATION

1, PARTI (ULARS OF THE ORDER AGAINST WHICH
I‘THE APPLICATION IS MADE :

I

The application is directed againsf the order vi
Memo No,FRE, 23/91/205~B dated Dispur the 5th Septembe
issued by the Commissioner-cum-Secretary,Government o
Assam, Forest Department transferring the applicant £

Contde . -P/ZQ
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the cadre post of Divisional Forest Officer, Karimg
Division, Karimganj to the non-cadre post of Deputy
Field Director, Hroject Tiger, Barpeta Road vice Sh
Abhijit Rava, I.F.S. presently working as Deputy Fi.

Director, Project Tiger, Barpeta Road.
2., JURISDICTION OF THE TRIBUNAL :

That the applimnt declares that the subject m
of the application for which he wants redressal is
well within the jurisdiction of this Hon'ble Tribun:

3, LIMITATION :

That the applicant further declares that the
application is within the limitation periocd prescril
under Section 21 of the Administrative Tribunals Act

1985,

4, FACTS OF THE CASE :

4,1 That the gpplicant is a citizen ¢f India and a:
such he is entitled to all the rights, protections :

prvileges as guaranteed under the Constitution of I

4,2 That the applicant in the instant case is

aégrieved by the impucned order of his transfer iss
vide Memo No, FRE.23/91/205-B dated 5.,2.95 pursuant
which he is transferred from the cadre post of Divi:
Forest Officer, Karimganj Division, Karimganj to th
non-cadre post of Deputy Field Director, Project Tic
Barpe ta Road. As the impugned order has the effect

of transferring a cadre officer from a cadre post «

Contd. . @P/3o
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a non-cadre post which also violates the provisions of
Indian Forest Service Cadre Rules, 1966, the applicant
is highly aggrieved by the same and he has come before th

Hon'ble Tribunal for ends of justice.

The aforesaid in briéf is the crux of the subjec
matter of the case. Now the applicant begs to state the

facts of the case in seriatim.

4.3 That the applicant is an I.F.S. Officer who belc

to 1984 I.F.S. Batch of Assam Meghalaya Cadre. The applic

is presently working as the Divisional Forest Offlcer,

Karimganj Division, Karimcanj,.

4,4 That since his joining the Forest Department
the applicant has been working at different places and in
all thOse-places, he discharged his duties and responsibi
vlities to the fullest satisfaétion of the superior autho:
‘ties. The applicant was posted as Divisional Forest Offi
Karimganj Division vide Government order No.FRE, 23/91/15:
dated 23.6.,94 and consequentlQ, he took over the charge ¢
Karimganj Division as Divisional Forest Officer on 64709¢
gfter jointng as Divisional Forest Officer in the Karimg:
Divisionak, applicantvcarried out the job of Divisional
.Forest Officer to the best of his ability. However, due °
certain strangé and unfortunate reasons, the relationshij
between the present Deputy ommissionexr of Karimganj and
this applicant soured. During the continuance of this
strange relationship, certain unfortunate development al
took place resulting in illegal seizure of walidly issue

timber by the District Civil Administratioe., In this i1l
|

Con td. [ Q‘P/4.
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‘selzure of timber, the present Deputy Commissicner, Karir

~/~ played a questionable role. Pursuant to this illegal
‘ﬁseizu:e of timber, series of correspondences IR PXtE

_took place between this applicant and the Deputy Commiss:

'Karimganj leading to further strain in the relationship

 between them. It is stated that ‘the matter in regard to

sé_izu’re of teim timber is under investigation and this
issue involves the image of both this applicant as well

as of the Deputy Commissioner,

4,5 That when the investigation in the above mentior
matter involving illegal sgizu::e of timber by the Distric
‘Civil 'Admin:l.stratiaa was on, at :that point of time, the
.Deputy Commissioner addressed certain letters to the
Commissioner & Secretary to the Govemment of Assam, Fore
Departrhent; The a;;pl'iaant has oome to know that in those
letters wr'ittal by the Deputy Commissioner, Karimganj
request was made to the Commissioner & Secretary that thi
gpplicant should be .treaﬁsferred from his present place 01
posting as Divisional Forest Officer, Karimganj to some

other place.

4,6 That it is due to this pressure exerted by the
Deputy Commissicner, Karimganj on the Commissioner-cum-

Secretary to the Government of Assam, Forest Department,

~ that the impugned order of transfer was passed. It was

vide No,FRE.23/91/205-B déted i:)ispur the 5th September
1995 that the OSmi‘ssioner-cumSec_retary to the Govt. of
Agsam i:ransferreé the applicant ostensibly in the intere:
of publie service from his present place of posting as

Divisional Forest Officer, Karimganj to the Deputy Field

Con td...P/Se.
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Director, Project Tiger, Barpeta ROad vice Shri Abhijit

Rava, I.F.S. whc is presently holding the post of Deputy

Field Director, Project Tigexr, Barpeta Road,

Copy of the impuoned order of transfer dated

5.2.95 1s annex heretc and marked as ANNEXURE-1,

4,7 That the annexure-1 impugned drder of appliamnt':

transfer led to wide spread resentment amongst the Indian
Forest Service officials of Assam Unit. It was widely fel
by. the members of the Indian Forest Service Association,

Assam Unit that the transfer of the applicant is punitive

" in nature and the same has been carried out at the behest

of the Deputy Commissioner, Karimganj. It was also felt
by the Indian Forest Service Associatidn, Assam Unit that
in order to obstruct smooth investigation ak xkm into the
illegal seizure of timber by the District Civil Administr
tion this transfer of the applicant has been carried out
and the same is a result of the pressure exerted by the
Deputy Commissioner, Karimgan j upon the Commissioner- cume
Secretary, Department of Forests, Govt. of Assam. It has
also been felt widely that there is ministerial interfere
involvéng in the maxk impugned order of transfer. In view
of the éforesaid, the Indian Forest Service Association
Assam Unit in its meeting held on 8,9.95 conflemned the
transfer of applicant specially at a time when the Depu ty
Commissioner, Karimganj is presenting the distorted pictu
of investigation which is being carried out into the
illegal seizure of timber by the District Civil Administr
tion, The members of the I.F.S. Association in their meet

unanimously urged upon the Principal Conservator of Fores

Contd. . OP/6.
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to take up the matter with the competent’ authority and to
stay the order of transfer of the applicant till completio
of investigation relating to the illegal seizure of timber
by the District Civil Administration. The I.F.S. Associat
thus made a general appeal to the Principal Chief Conserva
of Forests for taking effective steps for immediatex stay
on the transfex of the applicant. This appeal was made Vvid

Memo No.IFS/ASSO/Assam/98 dated 12.9.95.

A copy of the memorandum dated 12.9.95 alongwith
the minutes of the meeting of the IFS Association
dated 8.9.95 is annexed hereto and marked as

ANNEXU RE=- 2,

4,8 i‘hat pursuant to the Annexure-2 memorandum
submitted by the I.F.S. Associaticn, the Principal Chief
Gonservator of Forests, Assam fide memo No.PG,283/Con
dated 12.9.95 requested the Commissicner-cum-Secretary

to the Govt. of Assam, Forest Department for taking
fawvourable view of the resolution passed by the I.F.S.
Associa tion., The Principal Conservator of Forests while
forwarding the resolution of the I.F.S. Association request
the Commissicner- cum-Secretary to peruse the same and to

take appropriate action upon the same.

Copy of the letter of the Principal Chief Conser-
- vator of Forests, Assam is annexed hereto and

marked as ANNEXURE- 3.

4,9 That the appliant also vide letter No, C.M./4/
Trans dated 14.9.95 made an appeal to the Commissioner-cun

Secretary to the Govt. of Assam, Forest Department,Dispur

mn td. L .P/a.
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that his impugned'order of transfex has been passed at
such a juncture when the investigation in the illegal
seizure of timber by the District Civil Administration

is on, In his representation, applicant made a prayer

to the Commissioner-cum-Secretary that in order to

ensure that the investigation is carried out properly

and the highhandedness and arbitrary action of the Distri
Civil Administration is thoroughly exposed, it is necessa
that at this point of time, the applicant's order of
transfer is stayed. The applicant in his representation
also highlighted the fact that he was transferred to his
present place of posting only one year ago and he has not
even completed the normal three years postina., Therefore,
his transfer at this stage would only cause great problem
and difficulties to him and his family and would gesult v
unnecessary hardship., Till now the competent authority
has not disposed of the applicant's representation and

no order on the same has been passed,

A copy of the applicant's representation dated
14.9,95 is annexed herewith and marked as

ANNEXURE= 4,

4,10 That in the circular of the Govemment vide memo
NO.ABP.246/37/8 dated Dispur the IOth December 1994, it
has been viewed with concern that there are cases where
the Officers are transferred without completing the noma
three years of service at one place or statiom while on
the other hand there are cases where officers are allowed
to continue for more than 3 years at a stretch at a parti

cular plaeor station .amd whExExakyxexzepakiex In the
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circular, it has been laid down that normally an officer
must not be transferred before completion of three years
in a particular place or station and where;:‘any excep tional
case, such an oxder Of transfer is made then the reason
for such transfer should be recorded in writing. It is
stated that in the instant case, applicant has been trans-
ferred from the present piace of posting as Divisional
Forest Officer, Karimganj immediately after completion
of one year in his present place of posting. Therefore,

the impugned order of application's transfer is in violat:

" 0of the circular dated 10.,12.94¢. |

A copy Oof the circular dated 10.12,94 is annexed

hereto and marked as ANNEXURE-5.

4,11 That the applicant is a cadre officerz and his
piesent place of postina ’as DivisilOnal Forest Officer,
Karimganj Division, Karimganj is a cadre post. However, t
impugned order of transfer seeks toO transferl the applican
from the cadre post to the non-cadre post because the
exdm post of Deputy Field Dizeétor, Project Tiper, Barpe
Road is a non-cadre post. It is stafed that ke yxathsx un
I.F.S. Cadre Rules, 1966 posting of cadre officer to non-
cadre post is impemissible, Moreover, it has recently be
held by this Hon'ble Tribunal in the case of Indian Fores
Service Association emse that a cadre officer cannot be
transferred to a non-cadre post and only cadre officer
can hold a cadre post. However, in the instant case, by
virtue of the impumed order of transfer, the applicant
is being sought to be transferred from the cadre post to

a non-cadre post. Therefore, the impucned oxder of applic

Contd, « £/9.
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transfer is punitive in nature. The documents of the Govt
of Assam showing that the post of Deputy Field Director,
Project Tiger is a non-cadre post is annexed herewith

and marked as ANNEXURE-6,

4.12 That the instaht case is a #R case of transfer
which is punitive in nature. The fact that the impugned
order of transfer is ptinitiVé in nature is bome out

from the attending circumstances like transflerring the
applicant even before the completion of normal three year.
of tenure posting and transferring him from thel cadre poOs:
Moreéver, the very fact that the applicant is being
transferred at a time when the investigation in a serious

matter is being carried out only casts serious doubt on tl

intention and motive of the competent authority.

4,13  That at the time of filing of ths spplicatim
the applicant is still holding the charge of the Division:
Forest Officer, Karimganj Division, Karimganj and he has
not handed over the charge to the respondent No, 4. It is

further stated that till now even the respondent No. 4 ha

‘mot approached the applicant for giving him the charge. |

It is thus stated that at present the applicant is contim
in the post of Divisional Forest Officer, Karimganj Divis:

Karimganj,.

4.14 That the applicant demanded justice but the same
has beeh denied to him. Hence the applicant files this

applia tion bonafide to secure the ends of Justice.

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS

5.1 For that the impugned order of transfer is

punitive in nature and it does not serve any pub interest

Contd. . /10,
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public interest., The purpose of the order of transfer
is to punish the spplicaticn without just and sufficient

reason,

1542 For that the impuoned order of transfer seeks

to transfer a cadre officer holding a cadre post to ax
a non-cadre post and therefore it is in violation of the

provisions of the Indian Forest Service Cadre Rules, 1966

5.3 For that the impugned order of transfer is in
contravention of the Government'éircular which is gpecifi
1ly laid down that an officer should not normally be
disturbed before three years of tenure posting and if any
exceptional case such an order of transfer is made priorx
to the dompletion of three years tenure posting then in s
such reasons must be recorded in writing and as the impug
otder of transfe:r does not record any reasoné for the
transfer of the application before the completion of thr
years posting, therefore, the same is bad in law and is

liable to be set aside and guashed.

5.4 For that the impugned oxder of transfer has
been passed in malafide exercise of power and is arbitrar

in nature, -

545 Por that the impugned order of transfer is in
violation of the principles of service j’urisprudelce and

is thus liable to be set aside.:

6, DETAILS OF REMEDIES ERHAUSTED :

‘The applicant declares that there is no other
altemative and/or efficacious remedy than to come under

the protective hands of this Hon 'ble Court.
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7. MATTERS NOT PREVIOUSLY FILED OR PENDING
BEFORE ANY OTHER COURT :

The appdicant further declares that xkm he has
not filed any application, writ petition,or suit in respe:
of the subject matter for which he has filed this applica!
before any Court of law and/or any other authority and/or

‘ Tribunal
any other Bench of this Hon'ble fsmxt nor any such applic:
writ petition or suit is pending before any of them,

-

8, RELIEFS SOUGHT :

Upon facts and circumstances the applicant prays

for the following reliz=fs :

8,1 Set aside and quash the order of transfer vide memo
No. FRE,23/91/205-B dated Dispur the 5th September

1995 (annexure= 1)

8.2 Pass any other order or orders which may be deemed
fit and proper under the facts and clrcumstances of

the case.
8.3 Oost of the application.

9, INTERIM ORDER PRAYED FOR :

Pending disposal of this spplication, Your

Lordships may further be pleased to stay the operation
of the impugned order of transfer vide No.,FRE.23/91/205-B

dated 5.9.95 (Annexure-1).

s ——Y

L4

“10. P R NN A

The application is filed through Advocate.

Contd...P/12.
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(i) I.P.O. No, : 8,.067— 3374 40
(ii) Date s 19 PNAY.
(1ii) Payable at : Guwahati.

12, LLST OF ENCLOSURES :

As stated in the Index.

VERIFICATION

I, Shri Chandra Mohan Shamma, sOn of Shri
Raghubir Singh, aged abou’c. 39 years, XRe at present
working as the Divisional Forest Officer, Karimganj
the appli catt do hereby solemnly affirm and verify that
the statements made in paragraphs 1 to 4 and 6 to 12
are true to my knawledge and those made in paragraph 5

are true to my legal advice and xR I have not suppresse

“any material facts.

and I sign this verification on this the 21st

day of September 1995 at Guwahatl.
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GOVERMMENT F ASSAM
FOREST , DEPARTIMENT itz DIS™AR

RLERS _ BY. | THE _GOVERNCR

-~ NCTIFICATION -
Dated Disnur,the 5th Sept/SS.

WO.FRE.2%/91/205 : In the interest of public service, (
RS R T ADhijit Rabha,IFS,Deputy Director,Project Tiger,
Barpeta Road, is transferred and posted as Divisional
Forest Officer, Karimgon] Division,Kkarimgand,with effect
from the date he takes over charges, vice Shri Chandra
Mohan,IFS, transferred. ,

NO.FRE,23/91/205-A% On relief, Shri Chandra-Mohan,IFS,
Bivisional Forest Officer,Karimganj Division,Karimgan]
is in the interest of publis service,transferred and
posted as Deputy Director,.’oject Tiger, Rarpeta Road,
with effect from the date he assumes charges,vice
Shri Abhijit Rabha,IFS, transferred. '

Sd/vjh Sonowal,
Coumissioner & Secy.to the Govt.of Assam,
Forest Department,lisour

' Memo Nqo.FRE,23/91/205-B:  Dated Dispur,the 5th Sent/95.
Copy for information and necessary action to :-
1.The Accountant General(A&d),Assam, Shillong.
2. The Principal Chief Congervator of Forests,Assanm,
—-Rababari,Guwahati-~8,
3, The Chief Conservator of Forests(Territorial)issam;-—~ -
4

sy

Rehabhari,Guwahati-8,
. The Chief Conservator of Forests(WL)Assam,R .G, Raruah Road,
Guwahati-2hs
5. The Field Director,Project Tiger, Barpeta Koad.He is
directed to release Shri Abhijit Rabha,IFS,Deputy Director,
Project Tiger immediately so as to enable him to join in
.. his new assignment. ‘
.+~ 6. The Conservator of Forests, Southern Assam Circle,Silchar, -
7+ Snrd Abhijit Rabha,IFS,Deputy Di .ctor,Project Tiger,
Barpeta Road,He is directed to get release from his present
gosting and to join in his new assignment immediately.
hri Chandra Mohan,IFS,Divisional Forest Officer,Karimgan
Division,Karimganj for necegsary action.
9, The Cfficer ~On-Special Duty to the Chief Minister,Assam for
Lavour of information. of Chief Minister,
op0eP S to the Minister of State, VWildlife and Social Forestry,
17& Assam for favour of information of linister.
11.The Deputy Director,Assam Covt.Press,Bamunimaidan,Guwahati-21
for favour of publication of the above notification in the-
néxt issue of the Azcam CGazette,
12.Perscenal Tile of the officers.

-8,

By order etc.,

}')L\‘O/\{_D e

‘ - Commissioner & Secy.to the Govt,of Assam,
¥§Nﬁ Forest Department,lisvur
. ¢ P
N XY

- . v é%%i‘
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Dated 12/0 /0% "

The Principal Chief Conservator of Forests,
Aas1m, Rehabari,; Guwahati-8,

Sub g Transfer of Sri C.M, Sharma, IFS, D,F.0,
L L Karimganj.

_' While forwérding herewith a copy of the minutes
]ﬁ,;of the General Meeting of the I,F.S. Association held on
;1 0B=09 0995, I have the honour to draw .your kind attention to

”*f?;ppra No.4 of the Minutes and request you kindly to take up

" tha matter with the Govt at your earliest convenience,

1"+ The unanimous views of the members of the Asso-
uciations that while an investigation 1s going on to ascer-

33,'tain the verasity of an allegation brought about a consign-
’ment of timbers through Railway, casting shadows upon the
g workinq of the present Divisional Forest Officer, Karimganj,
it becomes expedlent that the investigation takes place in
pre ence of the Offlcer concerned., The members have exXpress—
ad their apprehension that if Sri C,M. Sharma 1s transfered

now from Karimganj than investigation may not proceed on
neutral grounds,

;
i Thus, a general appeal has been made by the mem-
bors Lhat Sri C.,M.Sharma's transfer may be deferred ti1l

‘ 'COmplotion of the case under investigation now.
o I would, therefore, request you on behalf of the
I, F.S, Association to move the Govt, for the stay of this
transfer order only for a period necessary to complete this
| investigation to serve the cause of justice and fair play.
I : An oarly action is solicited,

b

bt

General Secretary
I.F.S., Association
Assam Unit.
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A WINUTES OF THE GENERAL MEETING OF INDIAN FOREST SERVICE _ 1%
(;FS) ASSOCIATION, ASSAM UNIT, HELD ON 08-09-98 AT HERBARIUM

HALL_OF éﬁﬁ&MﬁSlAﬁszgo CUM_BOTANICAL_GARDEN GUWAHATI, _

— v A e Gees

The meeting was called to order by the President of
the Association Sri N.C. Chakravarty , IFS.
. The General Secretary of the Assoclation had rcad
th the“aéenda,items for discussion. Various members intecracted
fédd-adopted unabimous decisions on the followlng lssues i~

| &; ' 1. The members of the Assoclatlon discussed about #'
4£H; promotion of one IFS Officer to super time scale in the

Aﬂsam Meghalaya joint cadre in the State of Meghalaya ignoring

the legitimate claims of as many as 7(seven) senlor members

C éerving,in Asaam; The aggriveved officers have sgbmitted indi-~

| vidual representation for the redressal of thelr grlevances.
Tﬁrea senior officers have already been promoted against availe
‘ble vacancies while the other four officers are still langulshe

" ing.as D.C.Fs.

: ﬁVf X The members unanimously resolved to submit a membgran-

" dum to the Govt, for immediate promotion of the officers with

“3téstf6;;;ctive effect from the date of promotlon of the junior

“f‘tdﬁfiéer‘in the state of Meghalgya,

D gl I '2. Promotional prospects of the IFS of ficers wuxe
disgussedx vis-a-vis other All Indila Service (AIS) offlcers
were discussed. Compared to the scope of promotion of the of fice

' ;ﬁ I.A.S. and I.P.S, the promotional prospects of the IFS of fice
have been.found inferior.

, ' E%ﬂherefore; the members have resolved :to submit a memo-
randum t;fthe Govt, for the promotion of the eligible officers
in the super time scale, having 20 or more years of service, to

_the rank of C.C.F.
| " 3, The issue relating to the move of taking mver morxe
tqan a centuary old plot of land at Kacharighat (M.G,Road) allo
ed to and under occupation of the Forest Deptt. was engaging th
‘éttention_of the members of this assoclation for quite somtime,
en 22-08~95 a resolution was adopted in the Executive Committe
méeting‘of the association to draft a memorandum to be submitte
to the -Hon'ble Chief Minister and Minister of Forests seekling _
his intervention in the matter. The draft memorandum prepared
was read out by the General Secy. and the membors approved the
dfaft memorandum. ‘ ’
|

! It was unanimously resolved to submit thils memorandum
to the Hon'Bel Chief Minister, Assam,

¥t

|
|

Contd. .. .2/
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/ﬁ } ’\& 4, The members of the Associatlon expressed doequ
¢ feolihq of anguish and enxiety over the recent incldents of
“51:'vundiotive attitude adoptod by the Dist., Civil Authoritlos

- tbwards the Dist. Forest Officer. The attitude adopted by the
Dy. Commissioners of Kokrajhar and Karimganj Districts result-
ed 4in transfer of the D. F.O., Kokrajhar a few months back while

"the transfer order of the D,F.0. Karimganj was issued on
05-09-93, The unilatral action of the D.C. Karimganj in go~f

ing to the press and electronic media on the face of the in-
vestidgation initiated through the Police Department on alleg~
~ed transportation of 1llegal timber can be construed as an
attempt to project a distorted image thzmpugh through lmproper
presentation of conclusions arrived at even before completion
qf the tnvestigation process, It has also be&nd reported
that the Dy. Commissioner deslired an order of arrest of the
f01est officlals., This has mot only created an atmosphere of
Lotal demoralisation of the rank and file but also to the
officers of the department, especldlly the D.F.0,, Karimgan}
who has been put d to a very embarrasing situation, This has
not only tarnished the 1image of the D.F.0. but also caused
irrepalirable demage to the imaaqo of the Department,
| The members of the association therefore, resolved
that Sri B.B. Dhar, IFS ex. D,F.0. Kokrajhar would submit the
‘details of all the affairs connectod with Kokrajhar Llst, whic

- were the cause of disagreement with the Dy, Commissi~ner ul-

‘.timately resulting in his transfer from that Dist., so that

this: matter may be taken up with the appropriate authority

566king protection to the members of this Assoclatlon,

. ~ The members also resolved that Sri C.M, SharyaD,F.C
karimganj, would submit the chronological development of the-
ano related to Karimganj Dist. to the Executlve Committee of
'¢he Association.

v‘jf o The members unanimously EEEEE_EBEE.th?,EElﬂﬁiEEL

Chief Conservator 8?“?55322?7’?3”%qxg_gngdggyt for staying

rEEB”BEHEE#S¥”€iané?é?‘6¥“§§I“E‘M Sharma till completion of
S oreer oL o ———

- the investigation related to the case. The members were appre-

- heénsive, that immediate transfer of Sri C.M, Sharma might .
';lead to the results of investigation falling under the shroud

- of blasness and thereby adversely effecting Srl Sharma.

]! The members of the Association further resolved |
that a memorandum be submitted to the Commisgionof and ecy.
Tio the Govt. of Assam, Forest Department to the f sffect that
‘Govt. might not act “against any members “of the ASSOCiation o

"
(receipt of information/report from any source without taking

ithe > views of the Principal Chief Conserfator of Forests, K 31

\ ) ' Contd..:.3/-
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5. The members express ed their anxlety over the

- s - T

if

}current procedure of release of fund throuqh £,0.C. cause of

ﬂ'ﬁLgkaut damages to plantations and also the Forest would b attr

. buted to this system of fund release, With already existing
‘prob]ems of drawal of fund through treasuries, the lates Govt,
L circular requiring the cheques to be routed through the D.C,S.
,_‘7wh9n the cheque amount exceeded Rs, 1,00 lakh have:brought an-

" added dimension to the problem. The latost circular of the Gov
_ 1nvolving D.C.S. for drawal of fund was not in conformity with
|  the existing Rules and procedures,

The member, therefore, resolved that a # memorandur
would{be submitted from the As soclation, to the Govt, giving
..all the detalls of the working systems and prodedures followed

by the Forest Deptt, in running its administration and field
wprks. So this memorandum the Govt, would be urged upon to
roview thelr circulars and directives related to the release
of fund for the Forest Deptt. and withdraw the restrictions in
drawal of fund Zusihiximg facilitating smooth functioning: of

-the Deptt. : . :

; The members have urged upon the Principal Chief
‘Conservator of Forests to take up tho matter with the Finance
Deptt, for withdrawal of D.C.'s Intervention in drawal of
and as’ an immediate measure.

F . - 6. The members have gone through the lates circular
; the Govt, regarding constitutation of District level Central

R&cruitment Boards which would may selection of man power I

quirement of the Forest Deptt. in Grade-III and Grade-IV level,

The members felt that, like Police Department, Jcléction of
‘man power requirement of the Forest Deptt, should be left to
| ‘Forest. Deptt, in view of very peculiar nature of job requiremen
"qf_the subordinate staff, _

o The members resolved that a memorandum- be submitted

ﬁté the Govt, highlighting the points required to b consldered
‘TWhile recruiting sub—ordinate staff in the forest deptt., and

.thus exclude Forest Deptt. 's xrRguk recruitment In the class III

and Class IV level from the proview of the Central Hecruitment

'Board as has been done in case of Police Department. i

. 7. During the recent vislt of the InSp@ctor General
‘~of Forests the Govt, was informed and intimatod with a request

“to treat him as a state guest, But to the utter surprise of the

members of the Association, they Could gather that the reactior

ﬁof G.A.D. in the Govt. of Assam was ‘very casual and ‘he I,G.F,

was not glven the treatment nf a state nest, The members also

- felt anxious about their identity, in view .f the introduction

.of I,F.S. in the order of precedence urnder the state Govt,

o0 ‘

|

| ?’.\@‘5 ' Contd..,4/-
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'fwaiting for the finallsatlon of the rules related to Joint ,
E_Foreatry Management (JFM) The draft memorandum relating to JFM

— 1&~ ANn e xuee z;'
/! 4 ) g

The members, therefore, resolved that a memorandum
bo submittod to the GovL seeking revislon of the old order

: oﬂ precedence under the state Govt,

.,f‘e;A’\

K {- 8. The members of the Assoclation have expr@veed

their anxiety over non finalisation of the service Rules relat—

';Ted to the state Forest Kmrex Service Officer, Forest Range
| ' officers and the subordinate employees of the Forest Deptt, The
f-gvdraft Service Rules, for the S.F.S.}; Rangers and also the

,subordinate forest employees are ¥ awaiting finalisation for
fnla long time. These cannot be two opinlons about the feellng
7?gof diSCOntentment and frustration that creep in the minds of
nf?serving personnel when thelr service destiny hangs in uncer-

"?tainity. Foundation of forest administration, resting on the
,j-sarvices rendered by the subordinate staff, would callapse

",fUnless the constant apprehensivns suffered by the officers are

iﬁremOVGd through well defined service conditions contained in
. service Rules,

o l ' The members therefore, resolved to urgye upon the Gov!
xfoF immediate finalisation of the service rules for bringing |
e healthy working atmosphere in the Forest Deptt,

‘ "|- 9. The.members .of the Association were anxiously

k was submitted / long back: While most of the states in India

”$Jhave not only adopted this'new system but also took long stridnc
o 1n changing the conservation and protection scenario of their“

- Yorests, the draft memorandum of JFM continued to ramin in the :

be

- back yard of the priority list in our litate,

; - The members - therefore, resolved that a memorandum
: submitted to the Govty 'for immediate adoption of the resolu.-
tﬂon related to JFM, ‘ ' }

10, The membors faitﬁeep cncern about the present

'; trond dilution/infringment of powers vested upon dapartmental

officers of various levels\ Tﬁis approach skp would surely bring
in weakness in the age old Wradnt%énal system of administration
loosening the fabric of. dizcipline\ln the Department,

[ ' It was therefo? ’ resbl< d that no member of the
A550ciation would resort Ho any act on which might cause dis-

-

- harmony 4in the administratiyve climat®.in the Departmént,

11, The members!of the Assﬁciation expreseed the
urgency of developing accomodation fa il%tées for Guwahati basac
officers of all ranks. j

'\ N

' t\ ‘o({ntd.....5/R§:
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submitted to the
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It was therefore, resolved that & memorandum be

Govt., for providing accomodatlion facllitlies

‘to Guwahati based officers of the Forest Deptt,

f,”" 12, The General Sety. expressed that the fund posi-
‘ﬁﬁion of:the‘Assoéiation was very poor and he urged upon all

Zthé;membe:s to deposit their annual membership fees at the

 earllest, The treasurer sri M.C. Malakar is requested Lo submlt

'Up—ﬁofdate'accounts of the Assoclation so that tho financlal

i

4 13, T
viz .$tl S§. Ray C
"PraShad, members
amohgst the memb
“actions could be
Committee.
o 14, T
]vf:oﬁ the chair.

o
L1

<2

'f;pcsition of the Associatlon can be made known to each member.

he members resolved that Guwahati mased offlcers
houdhury, G.S., Sri B.S. Bonal and STl Hara
would make the draft resolutions and circulate
ers seeking thelr approval so that further
initiated by the members of the Executlve

he Meeting ended after the vote of thanks

‘Genaral Secretary
I.F.S. Assoclation
Assam Unit

Guwahati.

pitesed:

pavocate: !
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ANNEXURE. 3

GOVT, OF ASSAM .
OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS
ASSAM :; REHABRBI: GUWAHATI.

No.PG, 283/Con Dtd, Guwahati 12.9.,95

To

The Commissioner and Seceetary,
Forests Department
Dispur

Sub P Transfer of Sri Charddra Mohan IFS, D.F.O.
Karimganj.

Sir,
I am enclosing herewith a copy of letter dated

12.9.95 recelved from General Secretary, Indian Forest
Service Association, Assam Unit in the matter of
transfer of Shri Chandra Mohan Sharma, I.F.S. D.F.0.
Karimganj along with a copy of item No., 4 of the
miﬁutes of meeting held by Association on 8,9.95

for favour of your perusal and needful.

Yours falthfully,

sd/-

Principal Chief Conservator of Fore
Guwahati,
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GOVERNMENT OF ASSAM

OFFICE OF THE DIVISIONAL FOREST OFFICER : KARIMGANJ DIVISION
KARIMGANJ

Letter NO.C.M./4/Trans. ‘ Dated : 14-9-95

To,

The Cammissioner & Secretary
to the Govt.of Assam.
Forest Department, Dispur.

Through proper channel.

Sub : Ti:ansfer of Sri Chandra Mohan, IFS
Sir,

With due respect, I beg to state that I joined the Karimganj
Forest Division on 6th July/94. After joining, I have been discharging
my duty and responsibilities to the all satisfaction of my superior

authorities. My action in checking of all sort of illegalities have been
appreciated by all. A

That Sir, I have been transfered vide Govt. letter No.FRE.
23/91/205-A, dt.05.09.95. I have completed just one year only and my
transfer at this juncture will cause great problems and difficulties

to me as well as to my family.

Moreover, when the verification in connection with alleged
seizure of timber of Mizoram origion is still under process. I am afraid,
if I am to move from here at this juncture, there may be a manuplulation
to divert from the actual fa;::t. In this connection, the report of Conservator
‘pf Forésts, S.A.C., Silchar vide letter No.FGS.53/Alleg./Kxj, dt.25.08.95
(copy enclosed for ready reference) and letter No.PG.283/Con, dt.12.09.95

from Principal Chief Conservator of Forests, Assam may kindly be referred
to. ' |
- 78
Under the circumstances mentioned above, your honour Ly requested
to kindly stay temporily my transfer order till the verification is over
to meet the natural justice. '

/ ,
For this act of kindness, I will remain grateful to you for
ever. ' ’

Yours faithfully,

ENCLO : As above. (CHANDRA MOHAN)
. DIVISIONAL FOREST OFFICER'
d, KARIMGANJ DIVISION
. KARTMGANT
eSSy’ e

. At Ocate ¢
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ADVANCED COPY TO :

1. The Commissioner and Secretary, Forest Department Dispur for kind
perusal and necessary action.

2. The Principal Chief Conservator of Forests, for favour of his kind
information and necessary action.

3. The Chief Conservator of Forests, (T), for favour of his kind perusal
and necessary action.

1

(CHANDRA MOHAN)
DIVISIONAL FOREST OFFICER
KARIMGAJ DIVISION
KARIMGANT

Aﬂesed

. gavoce®e’
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CUVTIREGIFN . LY nssam,
CCranTnent e PCREUNNE LY PELZOMNEL(B)DISPUR GUWAMAIR

Momo Nug ABFW246/01/8 cad, Dhupur the 104 Lac 1984,
[;‘?F"T,ll‘r: IR ARR ALY & N

The Guvermun® hiva ylauad LN concorn fur-
quits uLomet;my past tha prerctice L7 rntQininq vfifliaras and
etelf In vailous Dapartmant of tha Seacreteriat, Hands of
Oaptte, anc Pletricy/sun=01vl- lonal/ and uthar Subordingta
nfilrng jn ths so2ma Stetion/ tshle bayond the nurmel ‘
tenurs nf 3 years ond {n wony cicre for a pyrios axcuodgnq
5 yonra nt o strateh Ln contravantinng of Uovar wamant inatiuﬁt
fuzuzd in the muttar wf from time to tima. Swuch practice
ok ratelning vEil mre and gtp<s frn s:ime station/teble
glv.e 1lve tv vartmy {ntnraat ahd fe 2nalnct the Lntnrest

v publlc garyica,

?, Aftar coreful consfdeva Lun the £5 1louing
Instructions ern lntd doun n suparaseaion o tha' ear ez on

1. Ulildecs/ aambars of atnff should he trensferred

" upun cumgleticn of 3 yae:s of setvl .2 at nne place/tab la,

Ze In uny excaptionel case vhers trenofor order
1% wnde bofore éonplaticn e I yenrr, tarnana for puch
trancsar should be tocorded in vefting, Ydutdarly 4fF an
ckficer;/ wember ul thy stefrie kept nayon? 3 years in e -
porticular slution/ tnfln. rzesont for elloving such

continuance sliculd also L twearded in writing,

3¢ Trensfer sahould cn neemel occevlons, be
effectad {n euch mannar that the scademic seesion of the

childron of thu trunmEarraoy sy, Loyme L nut wpeted,
L .
ﬁ,uesﬁd !
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4, Yor purpesn nf caiculating the sbove period
of 3 yeqre, service renderad in sll pests st a station
Deptt, /Branch/Cell nusn (£ 1n diffarant gredas should be
taken tegether,

8. Traneflar vicors Lrsund én tha principlaes
fndicoted ebove ahould bo imp,snanted within the specifie
tim“. '

J .
a. “avernmunt would ke tu emphasize the

ebevlute naceesily ot imp limenting the asbove instrutcions

eny violaticr will be suriously viewed by Lovernment,

5‘:1‘/- ‘..P‘g pal’-t’
Thief _scralery cu the Govt oL Assan,
NMapur, Guuah -t L= 5,

aesied ,
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Name of the Service
or post

(n

Exirting Scale

(2)
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Revised 8cale Remarks:

(3) (ay

FOREST DEPARTMENT

CHIEF CONSERVATOR OF FOREST

Chief Conservator of

Borne ip
Forest.

Service

Indian  Forest

Addl  Chief Conservator Borne in Indian Forest

of TForest. Service,
Jonservator of Forest. Borne in Indiap Forcst
S:rvice.
ield  Director Tiger Borne in Indian Forest
Project (in the rank  Service.
of Conservator of
Forest),
direclor  Kaziranga Borne in Indian Forest
National Park (in the Service,
rank of Conservator
\
of Forest),
lanning OfRcer. Borne in Indian Forest
Service.
rincipal, North Bastern Borne in Indian Forest
Forest Ranger’s Coliege.  Service.

istructor, North Eastern

Borne of Indian
Forest Ranger’s College.

Forest
Service,

cputy Conservator of
Forest (Divisional Forest
Officer)/  Dircctor  of
Forest Scheol.

~ .

cputy - Fleld Director,
Tiger Project, .(in. the
rank_of Deputy Con-
servator ~of Forest.)

1500—60—1800—EB—60—
-1980—65—2175.

1500—60—1800—FEB— 60—
1980—65—2175-

nior Wild Life Warden
n the rank of Deputy
onscrvator of Forest,)

1500—60—1800—EB—§0—_
1980—65—2175.

2
sstt. Conservator of
Orest,

850—40—1050—EB—40—
1250—EB—45—1475—
30—1775,

ild Life Warden (jn 850—40-—1050—EB—40—
¢ Tank of Asstt..Con- 1250—EB—45—1475—
rvator of Forest:) 50—1775.

tanist, 850—46—1050—EB—40—
1250—EB—45—1475—
50—1775.
stt. Engincer, - 875—10—1075—EB—40—
1275~ B—45—1500—
50—1%50.

lerinary  Officer. Grade pay of Veterinary

Officer:

AMes

Borne in JIndian Forest
Service . "
Borne in Indian Forest
Service.
1
Borne in Indian Forest
Service. :
) 3
Borne in Indian Forest
ervice.
'd
Borne In Indian Forest
Service.
Borne in Indian Forest
Service.
Borne in Indian Forest
Servics.
Borne in Indian Fore:t
Service.

2975—100—3575—1925—3895—
EB—125—4450—] 50—4750.

2975—100—3575—125—3825—
EB—1 25-—4450—150—4750,

w’

2975—100—3575—1 25—3825—
EB—125—4450—150—4750.

1785-50—2035—60—2395—
80—2475-—EB—80—2875—
100—3575—125—4200.

1785—50—2035—60—2395.—
80—2475—EB—80—2875—
100—3575—125—4200.

1785—50—2035—60-~2395—
80-—2475—EB—80—2875—
100—3575—195-—4200,

© 35—50—2035—60—02395-—
2555—IB—80--2875-.-
+ ~3575—125—4325,

Grade pay of Veterinary !
d‘Oﬂ?ccr.
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ggé/o?) o ¥
".‘ . S&g : Assam , | E\ -

4 7Befora fhe Central Adninistrative Tribuﬁalg'
e t ,n Guviamti Banght (8 Buvahiatsd
¢ U FV %‘ ; ‘L re A
bl 1ginall Wrplidation Ndd 216 wof 1995 § ]
§ {  Shri Chandra Mohan, L.F.S. ]
. a —
. it -VS- H

[1] Pntign 40t India and athers?

- The Written Statement on behalf of the
.+ Respandent; Nq.2 ( the State ;of Asgem ) and the
{.i Resndndent! Ng.% .{ the Principal Chief Conservator of
i 1i Foredts, Adsan) 118 w5 follows =

bt | X, Shri Hariesh Sonowal at present working as
> Commissioner and Secretary to the Government of Assam;

§ LRI
; i‘ eparmnt *ogff f‘araqt, t Dispur, dgq hereby soleanly

-

' deolare and state as fcllows-

i
.4 1% That.I ,an the Commissioner & Se'cr.etary to the
Government of Assam in the Forest Department. A copy
of the aforesaid original application is servelion
» fhe Raspondents Nod2 and 3o 1 perused the same and
{11 understood the ,gm@antq sthereof. I do not admit any
of the allegations/sverments not berne out by record
fi All @llegations/averments which are not s:iacitioaliy
adnitted hereinafter are to be deemed as deniedd
27 That in regard to the statements made in paras 41,
; 4% of the npplication. the ansfwering respondents
: hqw no qommmt 40 make J However, anything not borne
‘it by records is not adnifted’

Q

i
L
H
[
t

t e Contd.., 2’0“&‘.’3‘



2 J)- = & Brsewre 2

/ﬁ } ’\& 4, The members of the Associatlon expressed doequ
¢ feolihq of anguish and enxiety over the recent incldents of
“51:'vundiotive attitude adoptod by the Dist., Civil Authoritlos

- tbwards the Dist. Forest Officer. The attitude adopted by the
Dy. Commissioners of Kokrajhar and Karimganj Districts result-
ed 4in transfer of the D. F.O., Kokrajhar a few months back while

"the transfer order of the D,F.0. Karimganj was issued on
05-09-93, The unilatral action of the D.C. Karimganj in go~f

ing to the press and electronic media on the face of the in-
vestidgation initiated through the Police Department on alleg~
~ed transportation of 1llegal timber can be construed as an
attempt to project a distorted image thzmpugh through lmproper
presentation of conclusions arrived at even before completion
qf the tnvestigation process, It has also be&nd reported
that the Dy. Commissioner deslired an order of arrest of the
f01est officlals., This has mot only created an atmosphere of
Lotal demoralisation of the rank and file but also to the
officers of the department, especldlly the D.F.0,, Karimgan}
who has been put d to a very embarrasing situation, This has
not only tarnished the 1image of the D.F.0. but also caused
irrepalirable demage to the imaaqo of the Department,
| The members of the association therefore, resolved
that Sri B.B. Dhar, IFS ex. D,F.0. Kokrajhar would submit the
‘details of all the affairs connectod with Kokrajhar Llst, whic

- were the cause of disagreement with the Dy, Commissi~ner ul-

‘.timately resulting in his transfer from that Dist., so that

this: matter may be taken up with the appropriate authority

566king protection to the members of this Assoclatlon,

. ~ The members also resolved that Sri C.M, SharyaD,F.C
karimganj, would submit the chronological development of the-
ano related to Karimganj Dist. to the Executlve Committee of
'¢he Association.

v‘jf o The members unanimously EEEEE_EBEE.th?,EElﬂﬁiEEL

Chief Conservator 8?“?55322?7’?3”%qxg_gngdggyt for staying

rEEB”BEHEE#S¥”€iané?é?‘6¥“§§I“E‘M Sharma till completion of
S oreer oL o ———

- the investigation related to the case. The members were appre-

- heénsive, that immediate transfer of Sri C.M, Sharma might .
';lead to the results of investigation falling under the shroud

- of blasness and thereby adversely effecting Srl Sharma.

]! The members of the Association further resolved |
that a memorandum be submitted to the Commisgionof and ecy.
Tio the Govt. of Assam, Forest Department to the f sffect that
‘Govt. might not act “against any members “of the ASSOCiation o

"
(receipt of information/report from any source without taking

ithe > views of the Principal Chief Conserfator of Forests, K 31

\ ) ' Contd..:.3/-
Whaw
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[1] Pntign 40t India and athers?

- The Written Statement on behalf of the
.+ Respandent; Nq.2 ( the State ;of Asgem ) and the
{.i Resndndent! Ng.% .{ the Principal Chief Conservator of
i 1i Foredts, Adsan) 118 w5 follows =

bt | X, Shri Hariesh Sonowal at present working as
> Commissioner and Secretary to the Government of Assam;

§ LRI
; i‘ eparmnt *ogff f‘araqt, t Dispur, dgq hereby soleanly

-

' deolare and state as fcllows-

i
.4 1% That.I ,an the Commissioner & Se'cr.etary to the
Government of Assam in the Forest Department. A copy
of the aforesaid original application is servelion
» fhe Raspondents Nod2 and 3o 1 perused the same and
{11 understood the ,gm@antq sthereof. I do not admit any
of the allegations/sverments not berne out by record
fi All @llegations/averments which are not s:iacitioaliy
adnitted hereinafter are to be deemed as deniedd
27 That in regard to the statements made in paras 41,
; 4% of the npplication. the ansfwering respondents
: hqw no qommmt 40 make J However, anything not borne
‘it by records is not adnifted’
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3@ That in regard to the statements made in para 4."2,_'
L tof the application, .1t .is Stated that the applicant
 bi! dandot ‘have any grisvance against the impugned _order
: idated 5{. 3 5 by .whioch he was transferred from the pos

i
g teﬁ Pwm,orm Fnr%st Pﬁ.ﬁmar. Karimgnn;} Div ision to

: suimihistrqtive dﬁ‘ficulties it 1s not possible to

<§ tepast . cadra otfwers to cadre-poste only and nenoadre
- officers to non-cedre posts only“4 The I.F.S. Cadre

i Rules,1966. hmvar, does not restrict the posting of
. a cadm @ffieer ;lso {a pon-c&&u zﬁost. A ‘g ‘cadre office

. when posted t0o a ncn-oadre postygets the same

g § .e;;;’flmnts @jd Henefiits Many of the cadre officers

| ﬁm‘ fl'gqieh&e?;ﬁqga jator ;ot Foreats{Territoris

é‘i!f zlmldms ex'-cadre poats jwhichi are yet to be encadr
' jdferring the applicant to the post of

i Diviaional Forest Otfieer, Karimgang, the applicant

;aarved for a long period in non-cadre posts of
' ¢~ Divisional. [Forest Gfﬂcer. Bhubri Soctal Forestry
; I%ivisigﬁ, Gaw'ipmr 4nd Divi,qicnal Forest Officer,
g Hmen Divisim,ﬂa@enﬁ‘m applicant made no such
g » .complaint» ~wha'§saewr for -such .posting} Other IF.Se
i i : OfLicers lﬂ.ke Bishen Singh Bonal and Mr ~~8antosh Pal
i Singh were also posted as Deputy Field Director,
- Tiger éro;)ec*ﬁ at. different times) But the applicant
! ;: took the ghelter of this. Hon'bh Tribunal in order ¢o
jid zci;qunvent the .present . .order of tra.nsfer. The applican
: :'r;prekusly had tried and managed to get the order of
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f his Aranster stayed for few months when he wes
trana:farrcd i‘mm the :post ;ef Biv isional Forest @rmmr,

Bhabri Sec;al Fmaﬁry Bivi.si@né The present order of

he iy m@mf@m , é@ffést o6 Karingany ana

i‘hat m regard t@ t@g fstammnts maﬁa iza para 43# of
i tha gpplicaﬁ@n,, it is sta'bad *ﬁ:hat t:ha applieant haa
t dmpleaded the, ;fpge;ag;at .Bep’:éw Comnis sioner of -

; Knrimganj and ha has no’o anmma_ the cormspondanm

‘ _;%asaed thexe on

mi"e

» and frequent umuthorised absenee, tha Administrampn,

m its :w:laﬂ” deame& it m’c to tmnstw -the applicmt

2. e

';'ﬁw .

Co

- - - A

......

That i,n reg&rﬁ ta th@ s'ﬁammms mﬁa ﬁa pars Wﬁ of
'che agplieatim, it is statmd;that the Deputy Gemmsim
:Karimgana w rapar'ted 3 -1 tm awemment aboat the

'_ mbeaoming behwmur shewed by tho aliemt in ‘the‘
meeting held betwen the Dep@ty 8@miss1mers of
'Karimgang and Aizawal and @ther f@resﬁ efﬁ.aials @f bot!

g
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S
‘l‘hereafter', ‘t.he Administratien decided to transfer \2}\
himi 1t may be gtated thet s’ubsequontly complainte go

were recaived ,about 31legal booking of timbers to é

PR

p;t.mas outside the: State :of Assan through Reilway L

it and illcgal ;fellj‘»,ng (of trees, m Karmm Bs.visian

1
H
i

rrAnE ‘-ynu

6!3

i

.f'_!ti

¥

'1

, under the | emwal jof the applidamt. The ‘Daputy
. gomigsiax}er.ﬁari.mgnn:j Inevqr, requesi;ed 4o the

| [Qansiigdioner dnd: Saarwary,% Foregts t0 transfer

TR

, e aaﬁpmcgnt at anss ipamt o£ Mme.

That in mgard *bo the atatenents mide Ani pars 436
of thq apprlloati.on 1t 1s stated that 'bhe
allagatioi;s made therei are baselesa b It 13 bzyond
<he m#er ‘of, 'ehe Dgputy Commissioner to put pressure
on -t:he Sta‘te Admmistration.\* The. applicant has not
-gioned ?Ln* his gpplioation thc xgguoxga which led

......

Y R
13 a-u'ained rela'cwnahip with thé Daputy

4 cmqissioner, Karimgana HWGVO!‘. G ief' Deputy

 Comuigsioner as the Zﬂead of the ' District
o MNMs&’atidn Has 40 keep abreast the State

-------

oy Mmumtien of .mportant ﬂhcidants re).a“ting to

#*

admi.nmh'at son'{ |
» Due o iiniaction and failure on the part
'ot the ayplicmt to stop the 1llegal movement of

s .tin‘bcrs and also reckless and 11legal felling of

‘ig ,d:rsqs u:itm.n his 3urisdi,etipn.‘ the unruly behavio
‘ i shmm by the applicmt An -the horder -»aeetirng ‘held

ilamvt:wul?t thc G.w 2% Adalnismtion of Karimgan] and
. Goverrment ‘of Hizoram alongwi.th the forest. offici
[of both the States: o 2305995 at Kolasib, the

: ;aavemment had oon-bemplaved tc place the tpplicex

P
i

‘ ‘_q-ppuomt statad tha'l: his allegation 18 t'hat

under suapensicm ﬁowever, i.nstead of placing nn
xmder suspension, he. was tranaferred out of Kari)
Biqistona Iln paragraph lv 2 af the appl:!.cation. t

he
)i':lh?

Contd. o 30 o"f
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“«(5) =

ha was transferred from a cadre post to a non-cadrq

ity

o ;I;F.-S.- officer. When the applicant is trensferred,
- he will get his salary and -status to which he is

Cbiosentitledd

{+ ‘That in regard to tha sta’cemenu made An para & 17

i ;of the .application, Jt is stated:that the tranafer

;ef; tl;e Aapplicant was made An the interest of. the
; ;gublio service and there was rio wide 'spread

Y rasantment of the .E.S‘.Association of the. Assam

s’g’dnzt .on the qmstio.n ‘of transfer of the applieant“”*
§_ i

.......

.....

f
{; (ea anmxed to the appliica’cion)reveal that the

_\,r,\
'-'%':T t: <3

5 L,qng@iqtion :la qo'b £u11y seized of the matter
;relating ‘to the applicmt“.i‘he Aﬁaaeiation,therefore
| medolved thiat the ‘dpplicent would submit the
% H ;ébrmélcéicd ’develoment of the ‘case related to
’;?nrimgma Dis’crzlct te tha Executivu Commit-bea of
% the *Associatim. |
| i« om mceipt of the ainuﬁas of the

LS

”?ﬁiééuuon, thie Government gave it due’ considerat:

md gl.n‘kimated the Aasoeiation thvough the PrmcipaJ
sv;;,Chier Conservator at Farests by ‘Ietter NoFRR{73/%
i} 23 dateg 29:9? 95 rot to ‘intertere in the
Adminis‘brative decision of. tm Gwamment but to

‘k1§

remaiin conﬂnad to ﬂz stqps on 'redreasing their B

= l«‘,grievanees on servioe oonditicm, i a.nw ! The

i 1
Asseoiation hqs norb pwauad :ﬁurther in' ‘this regard.

| ; I ‘I‘he applicmt P ‘allegation that the -
ﬂeputy Comissionar, Karimgm;j had ri1legally made
'!:he aeizure is not cmact. Tho Divisional Forest
Officer, Kari.ngana, had ‘ordered for booking of
lt Wagans of timber a‘h Chandkhira Railway ?ta‘bion

o gt i e R Ty ""‘""’b’“‘ R

Gonw?i‘? 5 M

AR e e
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and it was obgerved that the transaction was

Q
., between two fictitious name of persons i.ey :‘g
. gonsigner and consignee. The full eddresses é

p

¢+ of the consigner and the consignee are not

84

{t1jthened It has jalsd been suspected that the
I} timbers in question are not;of Migonas origind

L I SN P At el S e : -
;' 48 lodaimed by the applicant.!finder tie
" j 1 oircumstances, the Government hds decided to

-{} get 4% investigated by the Bureau of
SRS RIS PP »
1} Anvestigatiqn IRddnonic offeries), an

.~

1| {fndeendent] jagency ot Government of Assam
st
iy

i:;’vghi}fc}z iis ‘constitutes for finding out economic
i 19&@:1@;35{ cgmait‘ggd .y Governnent officials|
Since the investigation will be made by the

""""

i jafaresdsq Buneau, the apurehension of the
; qpplica:at ‘that in hig absence on tranafer the

B T L

. Me'a'ﬁigatim_i_ might suffer is entirely baseles s
;f Hia_i fear gnd 'doubt for menipulation of records

- in his ,abgqr;‘qe' 1n tl?'. Joint ,verification is
also baselegsy It is denjed that the transfer
' rorder ‘n qusstion 19 deqyel t0 the alleged

E | pressure of "%l_m Depjty Gqunissionery
| A oom;q qffha letter No’i?RE'E%IQOIéRB
i+ 454491399995 €0 a( gty o2/ e LeFor Agted
13599995 (arg indxpd pereyo fnll piarked np
| hfneturaty gha fpseictresay

s .

+  That in regard to the statements made in

para 4:8 of the application, it is stated
'that the Principal Chief Conservator .of Forests,
+:-4s8am had .43mply foryarded the copy of the

-

st contdo -’;1700.'0’
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¥ [¢eqolution, but he did not meke awy, observation 3
[+ jon %he reqalutipn. It appears ;that the applicert fj\
i haﬁ @ jhigh jpover ;oﬁ imagination ; he has found {P
[f m«rg fwords m;q diqowered, hidden meanings in . %
g;, thq copy af tha let.tar of. the Principal Chief o

;ig,-Consemator-of Forests, Assam which , in fact,
By qra nqt: ither'e. ‘A reply to the resolutign was
i11 forarded tq 4 Principal Chief Canservator of
11 Forests, Asadm; i( vide Amnexure=1 9 this

i Iwrftten Statenent).

98 That in regard to the statements made in _
para 459 of the application, it 1s stated that
. ;they. are .'bandqnti:ouafﬁ The applicant used the
: 3g,wrd; rddlegal seizure .of, ,tim‘bar" yin this
1 _parngpaph while tﬁtn his repredentation he
i‘t,mentiomdl ,aboug, aalleged Seizure of timher of
; } ﬁicham; Ori.gin" 3
;! THe dmplicant has ngt elaharated the
111 Hightiandedness and arbitrany, agtlon of the
§i_g1§£_‘stp lct Civil Administration in his applicatim
:; but he- has not mentioned thesge words in his
£y ’raprea’o'n’t'a‘tion dated 14.‘9’:95"?

j1. The applicant s mply--represented to
t1, the Government praying for, a stay .of the order
{1 I4€ transfer passed againgt him,on the following ,
i+ ; iamdng lothen,! grounds ;
{1 (1) He is discherging his duties to the full
|. 'satisféction,of the aythorikdds and he had not

.
&

. ":completed just one year only,

Contd S8
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(11) this transfer will cause great problems
iy dqd difficulties to him and .o hia femily?
i 11j€14%) .50 .continue ti1l.cogpletion of the
-! {:13oint verifica tien jof timbers seizad allegedly

t {of Mizorﬂ: Origin o that,there nay hot be a
{s. .manipulation /to divert from th¢ dotual: fact.i

I
t
¥
t
H

A4v) to stey temporarily the order of .stay

[i 14412 49 Yerifioation ig. oyer to meet
j+i matunal | Justiced .

i ]x\ﬂVbiéfe\ ng?LGCQ)CW%>

|i; 1n, ?mn;qcti,on with hig pepresentation
" zdated 1&%9%195 (Adnexyre<4 ;%o the spplicatim),
¢ ;l.t, ;gs ,s;;ayqqgthgt the ;Comnmissioner and
}; Sqdretary, to the Government of Assam,
{1 Department|of Forest, had .disposed af the
[} =dne tix hig order doted 115710-95 and held tik
;| that hid prayfr fir Gtaylag the order of
# t':‘sixiaf;ereéould not b gongidered. The

¢

————
-

2 v P :m\?m‘f
t . The ,allegation.of the applicant
11 that the Deputy Commissioner acted in a high
} Handed [yannerjon $he -joinprverification
;épier'gtioln‘is .1j9¢ gorredt: The applicant is
' abqolutﬂj &s.qut [on; whqi; way, 'tilqe Deputy

! ’18 el‘ hq"’ Shaﬂq Lhiati %dqﬁasc
&s sifwai i 1’h¢, 'oqtcame jof; his

RS IEEER

AR ED
mzﬂwmcsn datied (169793, e appltcant
hf :‘t‘: tht s : time moved the Hon'ble
T Lhm;al fox: isﬁayﬁ.ng ttga joperation .of the
jordex; d.atud 5‘39'&9;5 by, pmich the applicant

i wa.a Qx'ansf;emd‘ﬂ
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. That in regard to the statements made in §
M pnra ’h.t‘lo ,qf' 4 ;application, At is stated S
i éithat the. cgrcum- dated 10412594 referrsd to M

.;by thc qpﬁlicqnt has<autharised the §§
' icer
Admini;?qtive ;Dgpartment to jtransfer officers §
under their ocntrol omq:; ‘‘‘‘‘‘ L
; regpectfully.sqbqittqd that ths;ﬂcn’bla Supreme
_5ourt;of- :Indiq .held, .on such .¢irculars, as

R R
PR

:tollo\is im
* Who should be transferred where, m 8
matter for the appropriate authority to decidey
' Unlqss the jorder of transfer is vitiated by mala-

—p——

"' if1des r id mdde {n viclation of amy statutory

;! provigions, the Gourt cannot interfere with ity

' Wnile ordering the transfer, there is no doubt,
' the authority.must keep in mind the guidelines

. issued by {;gg Government ,on the subject, Simlarly

- oo ppvors WOy I

if ‘a person ‘make§ any representation with

| regpect o Hia trqugfer, the appropriate

- duthority myst consider the same having regard
to the enlgericies of adninisiration,The
guidelines say that ;a8 far;u Pessible ,husband

: and wire must be : pea'aad ;aq the;um placg.i‘he
said guidel.‘,m :Rowever does not confar upen the
GovernmeM iquployed .a:legally enforceable right*
(4R 1993 502044 para 7 )i

{1 The ;guidelines quoted by the applicant

also nagf fg?n#qr,upon the qpplicant a legally
| ienferceaule inighty

W e e .

‘
i — TSI, oundrs. WAL S WA iy I YO P

[
4
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11»‘i {I’qat oixﬁ regaird t0 the statements made in

| Pq'l‘a ‘h{‘ ;ﬁ thg | ard para 4412 of the
ap'puom » [§t /54 stated that the Indian
{F erﬂ‘og (quret Ruled,1966 da not
ar ,mmq‘er (9 (41 TuF 45, Offiger from a
;. cfa@rl ﬁpoat to ‘q nqq-qadre nogtd Under, Rule 6
tl}e I.FcS. ! {Cadne DRule'd,[1966, 4 cadre
uzerf Qﬁy ﬁ jeven be deputed to 4 company;
s 1#::;& ] by of; drdividyala, whether
orpio;;at(ed ﬁxi ndt,! ,wh ich 48 Mholly or

“ H‘ ']?r ;o%d écon‘trol],ed by .a State

ovqr;n,m{ant, 'q mze:lpal gorporpgration or a

li.oqal bzcdy‘, ’by tat‘q{ Gavernment on whose
‘ 3

il jadne sbq ¥bor 'gm; Rules .also provide{vide
}f: RU'J,G; 1@)1 ‘that g 49y questikn arises as to the
i
‘.
i

-\-ww;"

b leomel, Lomo “*“"70
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a5t

: %lgﬂ‘{ﬁrpreqa}tiion . these rules, the same shall be

e

.deoided b)g thq ;Oer;tra]} G‘avemment.

fii The ,qpplicant taok this ploy in order
i‘,‘ [td get jani idrderf ifrom his Hon'lle Tribunal in
}zis ‘favout;. The post jof Dapyty Field mrector,
Tiger Pro;iqct has been hald by a Cadra officer
‘of the ‘sand ‘batoh of the dpplicent, The present
{ Resp(md?nt Ngs# hinsdlf, 48 4 Cadre ;offiger .Due
_ {to some admin;gu:nga exigencies, 1t is not
’: :'pqssiblc to !pqst jcedre t9%£icers to cadre~posts.-
;-;:‘“ ‘fon<ocadre ; 9fficers tq non-cadre posts.Many
i, ot the ‘oactrq jofficers including the Chief
é i H}Conaervatorjo{ For ??tq(z‘ezritwlal)m hold ing.
t ;a:; ex~oadqe gpoqts .Which are yet to be encdred.
l
j

Th applicmt himself served for a long period
ir in Hoy=c cadre ;posts of iDivisional Forest Cfficer,

: i contdo"o‘:!"'c'oi‘jo:
’
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Divisional Forest Officer, Dhubri Social
bii :Eqmagny- Division,Gauripur and Divisional
j 1 Forest Officer, Hamren Division, Hamren

qgaimi; whleh ;postings the applicant did
;; not make any jgemplaint jof. illegality. Only
{qr rqqsqna best kngim ;to the ,applicant,he
- discovered [duddmnly that he cannot be
. tranisferred {0 4 don-qadne -pogti In his

R e

;| thel spplication ) %o the Comnissioner and
; '_. Secretary o:t the Foreat Department, he did

'
Y7 "SI

. ,q non-qadre post.g The qpplicant has not

l explainecg how the order of imansfer to a
non-cadre podgv m muw:x % oan be
punitlve. ‘i‘he qpplicam; is called upon to

'Peprasertyyion dated 14709195 (Annexure=4 to

X not mentim that he cannot xbe tz'ansfermd to

show 'bhe *oase in which ithis Hon’ble Tpibunal

: held that ‘% joadne officer, cannot be
'qrans:forrad o a non=cadre post})

[

A Govarnme@: ,af,t‘:icar, if posted in
r‘a trangferrab],e post, can be tnansferrad at

an,y, time due to administratﬂe exigencies,' By

e"‘i

B %

§ no s‘tretch ,oi: mﬁgination it can be said that

agets §omowef

' ;ra transfer agde before the completion of normal
pi three yea.‘rs of fenure mosting is npunitive'The
applicar;t _gg ‘silent on t;l_;q xgat'bgq which led to

an investigationy

Con‘td. [} .1 2.‘...4
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 pdfa 4'13 jof the application, it is.stated
|} tbat thdy are not comrecks Sri Abhijit Rabha,

*

o
W\
e { 12 ) -

Bl

Tnat;;qirégqu to the ;statements made in

anmigh, Comsisa)

I.F;g},qgérogchgd ;§q:§pp1;o§gt for taking

3

, ovér change but the applicant had shown the

-order of ?@gj@é@'?}g;@q}bunnl and .he refused

£ hardover chirgds Tne Respondent Nowh by

hils teleatan datdd 4in0Ug% dntinated the

Government that the applicent did not hand

over cﬁaréeasTQe .applicant submitted his

-; rnpreaentation,eg§1§39ﬁ95 and jmediately

B

thereaiter he approached this Hon'bla g
’l’ribunal »

That 1n regaqd .to the statemgnxs made in

: pqa 4'11; of the applfcation, it is stated

-that no inJustica has bean caused to the
appliqant;

, 14§ That it is repectfully submitted that this is
11 net at all a fit . case in which this Hon'ble
{¢ (Tribunal; should nterfere

i 11 Comtasdnzd
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‘ j 1,: sél‘i
- 4 at pr‘aaez}t: Comissi.or;w& Seeretary to the Government

,,,,, by Stdte that the Statements made
. abwe are true to my, rknowledge s belief and

=,113$?m=ﬁ¢n and I have not suppresaed any facty

X hqve signqd thig verification on this
th day of October.1999%~

Jeperovi
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COVEIMRENT OF AuLan
TORESY DEPARTHENT 2233338 DISPURG

o ANNEX URE-B A
D %

NO.FRE, 73/90/223, ' Dated Uispur, tha 29th Suptomber/952
From : Shri He Sonouwel I a8 4y '
Commisnionoar & Secyd to the Tovt, af Assomd
Yo
The Principal Chief Conmervator .of forests,
fissam, fiahabari, Guushalti=8¢
Sub 3 ﬂasblutinn_of tha Indian Foreat Servico
Asseaciation issam Unit of their musting
hald on 88856
tof : Your latter NoJ PG=283/CUN didsd 12.9J954
Sir, ‘

I em dirscted to refer %o yaur lottsr mantioned
above, and to inform you that Govtd could not appréciate the
rasplution adoptad by the figsam Unit of tho IJfJb. Ausaciatior
on 8.94:85 in the matter of adninfstrative decision of the o
aa auch will cdversaly affact the functioning of Sho administ:
tione It would bo appropricte 4f thp Asggciation fight to
redeoss thalr grievances §f any in connsction with their
service conuditions and eted instrod of taking resciution for
staying of tronsfer of a fow menbers of tho Assoclution
againnt whom the Pollouing lapses ware brought te the notice
of tho Govts ‘ | '

Shri B.8s Dhar JF3 uh{ie hie was holding the pos!
of DFJlg, Maltugann Division, Kukfajhar. tad gons to sueh an
extent that he Pilad a shit against a Senior Civil Servica
gPeicer of the District Rdminiatratinn vithout ovaen taking
any parmkosion Prom Gowvtls as required vhich tentamounts to
insubordination and unbeconing brhavour of an officor of his

status to uvhich he balongs.

As :egérds the' transPar of Shri Uhandra Mohen 4 I

~ tho Uivisfonal Forest GPPicar of Kokrajhar, Gavt. had taken a

suitable and timaly Atepa to transfer fHilnm anm Karimgan §
ingtead of taking uiaciplinary actions againat hiim for his
unrully behavious ah?un Py him to tha Uupuayruomnisainﬁer.
Karinrganj in pranonc? of hie countorport and other Senigr
Ufricor of Nizaram a? Holanib, Mizoran on 2330595, «&
Further, the Digtrict Adpinistration has triﬁd to conbat the
illagalitzas that ar? noL accuring st Karimqanj vhars the

L

|

!
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Muisionul Foarest UFPirP% has shown complate non=Coopsration
ulith the Uistrict sadninistration of Karimganj ranultiﬂg mre
smugyling of tiubacs ceu‘unaatad f{ilogal fﬂlling af troos in

resarve Parnsts of Ke;lm«aﬁj.

You are +hnreforv5 reguasted to instruct ths
officars to comply with Govt. ordors Porthuith and to
intimate tho action takan thoareon,.

Yours PaithPully,

j/&pC:r.:::mi.mi.anat 4 Secy. to »hé Gavey of ﬂssam,
~7/0\\O\ forost dﬁptt.g mﬂﬁur'

fiomo Mo il 73/90/223=i, Dated af.apuz:. the 29th Septemmrlas
fopy tos=-
i Shri M., L. Chakrabarty, IF3, Brecident, Asgsam Unit of

- l«Fede Assoclation, OPFice of tha Px;ncipax Chief

Conservator af Forests, Socfal foraastrys Assan,
Zoa Marsnoi Road, Guuahstiezdy

24 Shri 5. floy Choudhury JIF 5, ,Central aecretary. fasan
Unit of 1.f.9. Associution, Ufflce of ths Principal,
torth Last Fo:aat Ranqers® Collasge, Jalukbari, R
tiswahn tie14 P

, ﬁy order gtCey

J\/L L CL«-—c’N\‘
Commissionsr & Secy.to the Gowte.of Assam,
‘}AL Forast Ouptts, /2ispure
o 7/0\\ ﬁ

osen
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REF O CENTRAL ADMINISTRATIVE . TRIBUNAL 3 £ T_é
Court i aster | ‘w oX
{ | _ GUWAHATT BENCH. . e
| © O,A, NO, 216 of 1995 é’é_‘
' { |1 SH¥E Cridndr'a  Mohan e

' i ¥

.
i

i

%u Un if goi; India end, oti;ers.’

The show cause on behalf of the Respondent
[ Nog2 and 3 is;es follows -
1= ;. That this Hon'ble Tribunal by its order
‘ da‘bed 21057395 passed jin O.ANo¥216 of 1995
g asked to shw cause why thae:tntenh relief prayed
“,als.q d;z;qo;:ed ?l;a ﬂqquxg@qnts to dispoae of the
;fdpq@@dﬁ;;e;&;q.ﬁq 1430995 subinitted by the

applicant

2f .  .That the Respondents No.2 and 3 filed the ¥ritten
}, Statement.vhere the reasons for his tramsfer has
, { been givgﬁ. The Hon'hle Tribunal mey be pleased
é to look ‘into ‘those Laots while considering the
interim prayer: .
That the Respondent No.2 has disposed of the
1 ‘nepregentation dated 14.09J95 and rejected his
/i prayer for ,ataying the ;operation of the order
dated 5309U95 by whigh he is transferred;
A copy of the corder dated 11,10,1995 by
y i+ . Which the mpre_sent;gtion" is rejected 13 annexed
i 1+ hereto and .merked as Amnexure=1,
fThat it .48 respsctfully submitted thet no interim
ordex' may be passed granting 8stay of the osrder

R 5

[

N e
| |
:

2

i-
[
£ -
i
t deted 053909;95 An the taota and circumstances
.. mentioned in the Writtem Statementl
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* | ! GIVERIVENT CF ASSAM S
R(R¥ST DEPSRTMENT ::::: DISPIR

Dated Dispur,the 11th October,1995,

Perused the representation No,0.M/4/Trans
dated 14,9,95 subnitted by Shri Chandra Mohan, .l .S. |
Divisional Forest Officer,Kerimganj Division for stay of
his transfer order, In his repregentation Shri Chandra
Mohan has claimed that he has been discharging his duties
and responsibilities to *a1l satisfaction of his superior
authorities®; He has also claimed thet "is action in
checking all sorts of illegalities have been appreciated
by all",
However, from racords availsble, it appears thet
lots of 11lepalities are toking place in his gurisdiction
at Kérimganj Divisicn snd he has fafled %o check ths
illegalitics within his Jurisdietion. Presently it is the
Oistrict Adninistration, who are active in curbing the
illegalities and Shri Chandra Mohan,Divisional Forest Office:
who could have taken full advantage of endeavour of the
District Administration in curbing illegalities if he would
howaven extanded full Co=operation to the District
Adnirnistration., But hiz in acticn and complete non cow-.
operatitm with the Diastrict Administretion to curb the
1llegalities that are taking place in Karimgand Division
Prove hic involvement and connivance of such 1llegalities
with the timher smugglers. The State Covt, is within tha
knowledge of seizure of llegal timbers by the District
Administration of Karimganj on suspicion of movement, of fimb@
in the fictitious names bf the consignees without their fuil
addresses.A senjor Offi Lr from State Headquarter Shri K.C.
'Pator,lFS,Conservato% oiiFereats, was deputed to investigate
the matter of timbers saized by the D,C. Trom Chandkhira Ry,

Station had observed as iollowa o
t | .

- "it would not bé out of place to mention hera )
that the initiative t;akex:x by the L.C/,Karimgany in curbing
illegalities in Karimgan) Forest Division is vary muet
apprecisted.As for an instance, on 4,9,95(night) the
D.C. detected 61 piec:e‘a f 1llegal Teak Timbers within
Lawaipova Range and got che timber seized by the Reanga
Officer,Lowaipowa®, L

contdic 02600
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Secondly, there has been ¢ontinusus report of
aaizureiaf timbers by the Diztrict Administration end
raport éf catching persons red-handed at the time of
illegal felling of tress. Though 1t is the duty of the
D,F,0. concerned there is not a singlo report from
Shri Ch#ndra Mohan, D.F.0. about such action from his
end, It &5 observed that he does not stay in Hdg. Jand

‘most of the time he passed at Cuwahati. He h-1 gone to -

guch oxtend that he by remaining away from his H.Q. hat
unenscossary delayed and avoided to carry out the Joint
verification of the origin of the seized ti-bors in
Chandkhira Rly. Station by the District Adminis?“ation*
It has thereforez haen entrusted to the n.x (Fe0o) to
investigate tho inqhiry, So his clalm that he has been
discharging his mgtha& to w2 full snatisfaction of the
auperiar aueherihy as well a9 his clalnm that his action
in checking all’ sarts of &llegalities in his
Jurisdiction have been apprsuiated by all is not baged
on facts. _ /

- Bnry Qhanﬁra Mohan,D.?.O. hgs submitted to
Covt., that his traaner order will cause great problen
and difficulties %o him as well as to his family.
Transfer and posting is made in the interest of public
servica ard any Govt. servant is lisble to comply wiih

such transfer order.All sorts of problems Of the officer

TAs wIl a8 of the femily considered only when a geauine

problem is put forward to Govt. In his representation
Shri Chandra Mohan ,D.F,0s haz not indicated such
problem and hence there is no ground for consideration
of his stay et Karimganj, and his continuance in
Karimgand Division is very much detrimental to tha State
Govt, and thers is every possibilities of facing public
litigation cases by Government.

; In connection with alleged seizure of timbers
by the D.C.,Karinmgang,Shri Chandra Mohan has submitted
that verification of seized timber of Mpzoram origin is
satill under process and he has expregsed fear that thors
nay- be manipulation of actual fact if he is transferrcd
from that place.Since it is a joint verification end a
senior officer of the ramk of Conservator of Forepts
hag been asked t¢ remain present in such joint

- varificetion there is no rcason ebout his fesr of

manipdlaticn of documents in his abaencﬁf

[
|
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It appears thaet the DF,0, purposefully wents
to delay the verification by remaining absent from tha
headquarter wnauthorisedly end by not exténding cow
operation to the D.C, with an ulterior motive. It is
learnt that his substitute Shri Abhijit Rava,IFS who
has been released and likely to join at Karimganj -
Division and therefore the prayer petition dtd??&:gfgﬁ
submitted by Shri Chandra Mohan,D.F.0) could not be

;ggpsidered and the matter is disposed of accordingly.

Inform all concerned.

The office has pointed out that Shri Chandra
Mohan,D.F.0. has gone to the Court against the transfer
order., It is surprising that he simulteneously moved
the Hon'ble C.A.T. challenging the transfer order that
has been posted to a non-cadre post and also submitted
prayer petition to Govt. showing different problems§
However, without seeing the writ petition 1t is
difficult to make comment on the prayer petition
submitted by him, | -

The Hon'ble C,A.T, while pessing order has
given the liberty to the State Govts to consider the
prayer during the pendency of the O.A., The Responcent
Ho,2 1.6, Commissioner of the Department has heen gliven
the liberty to comsider the prayer petition of the
applicant during the pendency of O.A. in the Hon'ble
Court, taking liberty given by thes Hon'ble C.AT0 I
disposed of the prayer petition as stated abovey

Howsver Govt. will not insfist upon
Sri Chandra,Moﬁan's handing over charge till 16,10.95
on which date court has decided to_givg hearing vo both

the parties, | i
' . , : |

(]‘L o Sd/= H. Sonowal,

 Commissioner & Secy.to the Covt.of Assam,

i ] ‘Forest Department,,gmspvr

Memo No FRE (23/91/214=A, Dated Dispur,the 11th Oct'9s

Copy forwarded to ihz e | ;

1« The Principal Chief:Congervator of Forests,Assam,
Rehabari,Guvahati-8, .

2. The Chief Conservator of Forests(T),Assam,Guwvhatios

3. The ConservgtorlotForeats,southern Assen C.. ...,

Silchar ° '
4, The Deaputy :egiktrar,Central Administrative Tribumial
Guwahati Bench,Rajgarh Road,GuwahatieS,
5« Shri Chandra Mohan,IF3,Divisional Forest Officer,

Karimganj Division,Karimgand |
By disff\ijif;/////y

J |
Addl Secretary \to the Covi,of Assan,
&f&_‘ﬁfrﬁat Deptt. ,Dispur,
AR |
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BEFQRE TiZE CENTRAL ADMINISTRATIVE TRIBUNAL:
GUWAHALI BENCH.
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Aded by

Sriichandra Mohan Sarma .
-Versus-

Union of India & others

The show cause of the Respdﬁdént No. 4, Sri Abhitjit
.Rabha,IFS, is as follows : o |

I,fshri.Abhijit Rabha,IFS., son of Sri Dharani Kanta
‘Rabha; reside%t of Rajgarh Road, Link Réad No;'2, P.S.
<Chandmafi, Guwahaﬁi,District: Kamfup, by profession service-
‘holder, aged aboﬁt 34 years, do hereby solemnly.declare and

state as follows

1. That I have becn impleaded as Respondent No.4 in the ad
0.4, £0.216 of 1995, A copy of the ap-lication of the above

. . . a
case had becn served on me. I would fileAscparate Written

§tatement. This lion'ble Tribuna;’by its orﬂer‘dated'21.9.95
passed in O.A. Wo. 216/95}directed the Respopdents to show @
cause Onrthe interim prayer for stafing the'operation of
Order déted 5.9.95 b? which the applicant was transferred
from the post of bivisional Fofest Ufficéf} Karimganjv
Division.to the post of Deputy Field Director; Tiger Projcct
at ‘Barpeta Rbad. The answering respondent 1lo.4 accordingly
is sﬂowing cause why‘this Hon'ble T£ibuna1‘hay not grant

any interim Order stayingvthe»bpe:ation of the_order dated

-
B

5.9.95.

' Contd....2.
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2..  That this RQSPéndent_has been occupying thé post of

_‘ Deputy Field Director since 1991 and according to the Govern
- ment Circular which the applicaht"has relied onj;this Respon-

.dent 'should have been transferred after the completion of

threc years.

- 3. | That the Res pondont No. 4 r@celved the Order ‘dated

5.9.95 on 14.9. 95 Un receipt of this Order, this Respondent

had sent on 15 9 95 a w:Lroleuu message to the abﬁliCant,

Mr Chandra Mohan Sarma to. the effect that the Recoonaont is

proceedlng to Karimganj and Mr Sarma should be recdy to hand

f
over charge on ZZ;September,l995.
A copy .of the Wt message dated
& 15,9.95 is annexed hereto and marked
as Annexure —A, -
4, That on 15.9.95 this answering Respondent contacted th
anblicant over telephon@ and the applicant‘requested this

Rccpondont to wait for five more day° as he had stated that

‘he was to complete some lnguiry - at Karlmganj. rhe RchonQent

accor@1ngly,compllea with the request of his colleague and
got released in the afternoon of 21.9.95. This Respondent is
completely unaware of the fact that the applicant had moved

a petition in this Hon'ble Tribunal on 21.9.95 itself.

5. That the Respondent could not arive on 27.92.95 at Kari
ganj to take charge fromlthe applicant. In the mean time)thc
Puja Holidays ensucd and the Respondent sent an express

telegram on 29.9.95 tn the épplicahﬁvstatihg that the

Respondent would. be taking his charges from tn: aposlicant or

Odtober‘4,‘1995..The Respondent-accordingly arrived at

Contd.,.B.
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Karimganj on 3.10.95 and met the anplicant in the evening
of 3.10.95. The applicant,however, remained silent. The
Respbndént agaln went to the office of the applicant on

4.10.95 at 10 ¢'clock in the morning but f£ound the applicant

' abgent. Thc Respondent, thercf@rc, asked an office peon to

‘1nt1mate the ao :licant that the Respondent had arrived at

ovevr

. the office to take. charge. LhC agnllcant arrived at the offi

at about 11. OO am and left the OleC@ in ‘a huFf statlng that

»-he was unwell and he did not hand over chqrqe. And he also

mentioned about a«pending court case 1in %yague manner.

A l.copy of the telegram dated 29.9.9

is annexed hereto and marked .as Annexure

- 6.  That the rRespondent thereafter, sent an urgent teclegra

and also a Fax mezsage.tﬁ the Cowmissioner and Secretary to
the Government of Assam, Forest Department, Dispur on 4.10.9

on 6.10.95 the Respondent wrote a letter to the applicant

. ~ L, - , . Respomdent
reguesting him to han@pve: charge to th¢9§§¥£s=ant and it

was received by the AcCountant of the office on 7.10.95.

mven th@n)chdrges were not handed over to the Respondent

and he sent a Fgx message on 9.10.95 to ‘the Consorvator of

.Forests, Southern Assam Circle, Sllchar. The hespondent

also intimated the Deputy Commissioner, Karlmganj ,on 9.10.95
about the adamgnt attltudo ohown by the am»l;cant in not
handing over chcrges. The rebpondent also had a telephonlc
talk with the Conservator ovaorests, Southern Assam Circle
on 9.10;95 who édvised the Respondent_to wait till 16.10.95

Finding no way out, the Respondent returned from Karimgan j

on 14.10.95.

qules of the Fax message da ted
4.10.95 letter _dated 6.,10.95,Fax
‘message dated'9.10.95 and letter date

9.10.95 are annexed mexEwkil hereto
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the Commissioner and S

Forest Dopartmc

©
3 o
(4 }
and marked as Annexures—q,DgE and P
‘respactively
7 e That the Field Director. Tiger project at parpeta road

py his lettexr No.mE/ERZ2/1] 3162-617 gated.21.9.95 intimated

sorecary to the Government of AsSsSall
nt that the Qespondent had already handed over

his charge and had been Lelieved on 21.9. 95.

A copy oF the sald letter .dated -
21.9.95 18 annexed hereto and marked as

Annexure -G

8. The the pondent states "that he is now hanging in

the Sphere of uﬁcgntalpty. Th;s ton'ble Tribunal by Order
dated 21, 9 95 aid not as such,;stay the operation,of the Orde:
ated 5.9.95. This Hon'ble Tribunal further directed the

Respondents No.2 -and- 3 to dispose o£ the rcvresentatlon

dated-l4,9.95ﬁsubmitted by the aDDllCaﬂu praying for- gtaylng

,_tcmpgrarlly the order or his trapsfer. It is learnt that the
,R@spondent No.2 by his order oated 11, 10 95 rejecteﬂ the

~ prayer contained in the said representatlon.

9. That unuer such c1rcumutances, this Respondent earnes

prays before tnls Hon ble pfribunal may be plcascd not to.pa

any Qrder'grantlng Stay of the operation of uhL order dated

5.9.95.
10. * That it may be mentioned Hore that the this Responds

e e direct recrult to‘thc I.F.8. in 1984, the yeaf in whic

- b ‘ ’ ‘
. . B o A 3 ‘
| ; ) e y thO U Ej o

Contd. s e ¢




T

(5)

VERIFICATTION

I, sShri Abhijit Rabha,IFS, the Rcspondent No.4 in
O.A. 216 of 1995, do hereby solemnly declare and state that
the statements made in this show cause are true to my

knowledge, information and belief and I have not suppressed

any fact.
Wy

I sign this verification on this ...&%2.7........ day

of October,1995.

b/éééﬁzﬁfz,,lcwaS"

2
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S | W\
: FAX MESSAGE NO, 22942 \o
% \2
» NO.AR/1995/KXJ-2
Dated,Karimganj 09-10-1995
TO
The Conseravator of Forests,
Southern Assam Circle,
Silchar.,
Sub i~ Taking over charge from Chandra Mohan, IFS
Divisional Forest Officer, Karimganj Division
| Sir,

With reference to the subject mentioned above;
I have the honour to state thaf in compliance to the Govt.
notification No., FRE.23/91/205 Dated Dispur, the SthlSeptember,
1995 ; I approached Sri Chandra Mohan for taking over charge
on 4-10-95, with prior intimation.

However, he has stubbornly refused to hand over
charge day after day., As a result, my joining time has been
exhausted.

Hence, in the licht of the above facts, I would
like to request you to advise the undersigned as non-comnliance
of Govt. notification by Sri Chandra Mohan, IFS has created
an awkward situation.

. Yours faithfully,

. o SN
Lﬁ%%kkgg%%}ffsff”

( Abhijit Rabha,IFS% :
Deputy Consermvator of Yorests,
Camp~ Social Foresty Forest IB
Batarashi, Karimganj - 788712

REFOTE 10, : H3B4222942
FAGES : ai
ELFHF_'.‘E;ED TIME : @132

MODE 4880 STANDARD
RESLLTS : 0K,
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- "".~ R
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GOVERNMENT OF A8SAMN
OV Ch OF TR PRI T 7 PO oD TOR. ™ OJeCT s ASSAM 1t
) BAR'ETA ROAD ﬁb

1
NopR/1 J22 /1) 62— G/ 1nted parpetn Rand,
the - lth Qopt./|9?3.

Teo
T
| The Coamminnioner and Senratnry te ihe Oavi.of Assnm,
1 Poraest Vamrimend, Dispur,

Quwahnti -~ 6,

8nb 11 Transfer nnd pesting ef the l'epusy Directer
sttached S0 the Fleld Direeter,Tiger Projoct,
Ansam,ilarnata Hoad,

Pef 1 Govienotifiontion FolPRR.23/91/203 44,9~9-95,

8ir,

¥ith referance to yod}‘potiflontinn No.quated nbowe

I am to inform you thnt Bhri Abhijid ﬁnhhn,l.r.ﬁ.,vo;nty Pirector

“‘attuchnd to the undarsignod has been releived from this affice an

tranafor to Forimgnnj Division on the nfiernoon ef 21at Saptem-
ber,1993. A co:y af certified of tranxfer af chnrpge is encloned

herewith for your kind {nformntien and nncesenry notinn,

‘ Yanrs faithfully,

/

( '« « Agnrwmiln )
Fileld Director,Tiger Frojecd,
Ananm Darieta Nond,

Cory $9gdther with 8o copy of certificnte of tnnsfor of charge {0

forwarded {o 3~
(1) The Acoountent Ganern) Assnm and Noagninnd, Shilleng

. for informéion and nacessary action,

"(2) The trincipnl Chief Conservntor of Ferests Annnm,

Rohnbari, Guwahnti-8 for favour of infermation and necessnry
sobion,

(3) The Chief Consorvnter of Fereata,Vildlife,Ansam,
for favour of informtfion and necassnry aetion,

: (B)The Dirsctor,Project Tiger,lovt,of Indin,Depnrtment
of Environment and Foruntu,wlldlifo o Shahjrhon Rond,Mew Pelhi-

’ 120011 Cor ffiforentien.

' ved afficer with effect from 21-9-9%,

13) Shri Abhijit Rabha,T.F.8.,l'e uty Pirector,Tiger Projoct
Asenm,Minrneta Road for inforsnbfon, ﬂzﬁuho 14 Srent himsolf aw relei~

N
s\\ N\
W )FVO \/\ \(\l’>
(,\\ )
( n, ..tvnTln )
'Béetdy Dirncho oTiner rroject,
Asnnm,lnr\etn fond,

([
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i SCHEDULE\ L (PAPT 1) FORM NO.22. » "¢
Forest Department S T L I I « o + .« JRssEM;;;;
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K 155‘ «“" CGrtlflJBtQ of, tran fer, of charg 4 %y'thn of fice of the. « . .
Fleld Dirqctor.Tiger Projoct, Assam Barpeta Road. aﬁg Barpeta Road the
f“n S fI certlfy that I handovsr cha dé of the of%lca oF the Fleld

‘.-v, "

Dirmcypr T&ger Pr039ct Assam ~-Barpet Road ultﬁ‘HUad quartcr¢ at Barpseta Rpad
t,ne’- I /1 DY 6&]: ‘ ,q’g i 7 L i
: E A

l“t)fmwga tw q%‘CGLVBd:;hG aum 9? Bupaee e e e et e e e e e e e

AU Aol AT “t31~»
thei QBaQ{Q@"hﬂpeanQQhoun~bym§he fok:) gthook ‘lon this date. 1 have examined all

;‘.‘M! \,‘;
‘tha orfic \ o - date.

Lgf;,@nwﬁv‘;f%' _ ; ] ,chers belonglng to the Accounts of.
‘tha current\month'énd have made myaelf onquired Ulth all outstanding and

) ﬁgaCCUunts nf;th; Dapart.ant.;; ' ‘ o
, ’ 'Lya and deed sLock as well as the books,
map,moﬁfice‘rpcords and oftica fur iture atl Head quartaro I havoe examined Lha

,‘Uhlch -1 haue fo

dcpot raglsters

RNy _ . . cheque book Ncee 4 |
..*.“unused, a8 Well a3 chequo buoks « « .
)

. : _ )

(o7 Hc" bfo p ‘:.'l'\ aries . -NOo Y L T T S T I
contﬂlnlng Chﬂque NOS.;. . O R R LD o ¢ o o o o o ¢ o 0 .-..
and cheque book’ No. o e e I containing chmquavNo. .

[ B s e e e . . * s = .e .

, .. the .previocus cheque have begen uritten up.

-~ !

Co pwow v Relievingl Officer. o R
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_MIURE THE CENTRAL ADMINISTRATIVE TRIBUNAL::CUWAHATI B

o 0.A. No, 216 of 1995

Shri C.M. Sharma, I.F.S.
- Versus -

Ugion of India & Others,

REJOINDER TC THE WRITTEN STATEMENT FILED ON BEHALF OF

TH E @R RESPONDENT NO, 2 AND RESPONDENT NO.3 (PURPORTEL

The applicant begs to state as follows :.

1. That the appliéant has gone through the copy
of the Written Statement and has understood the content
thereof. Save and_ekcept the stétemeﬂts which are

specifically admitted _her.einbelow, other statements ma

in the W.S. are categorically denied, Further the

_ statements which are not borne on records are also den:

2. That although the W.S. is stated to be filed ¢

behalf of the respondent No. 2 and the respondent No,

in absence of any averment to the effect that either i
the W.S. or in the Qerification thereof that the respo
No., 3 - the Principal Chief Coﬁservator of Forests, Ass
has autﬁorised the Commiusioner & Secretary to the Gov
of Assam, Departmént of Forests to file the W.S. on hi

behalf also. The applicant deniés that the W.S. has be
’ N

Con td. L4 O.P/2.
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- filed on behaf of. the respondent No. 3 as well, The

respondent No, 2 is put to the strictest'ﬁroof thereof
%urther in the verification to the WS., the Commission
apd.Secretarv has verified the statements made in the
W.S to be based on his knowledge, bklief and informat
without disclosing anything as to on which such knowle

belief and information are based. Op'this account, th

~applicant prays before the Hon'ble Tribunal to invoke

his power undei Section 22 of the}Administrative
Tribunals Act, 1985 either to summon the said Commissi
and Secretary who has gmxkkfkes 'verffied the W.S. tb
disclose the source of information or to produce reéof
baseé on B which the said Commiséioner and Secrétary
has sign?d the verification. In any case the statement
made in the;w.s. will reveal that xkexmsmxrr serious
allegations have beén levelled against the'auplicant

and thus there is necessity to see records pertaining
) .

_such allegations to arrive at a just and proper decisi

Thus the applicant humbly prays that necessary directi
may be issued'either for production of the records Ok
fér personal kmmwk ‘examination of the Commissioner and
Secretary so that the source Ef hié kncwledge,‘belief

and information. is disclosed.

3‘, . That with regard to the statements made in
paragraphs 1 and 2 of the Written Statement, the
applicant does not admit anything contrary to the

relevant records.’

4, That with.regard to the statements made in .

paragraph 3 of the W.S., the applicant categorically

Contd. s P/ 3.



j“h

o

i

b2
U
-3 -

denies the contention s made therein and the respondaa

are put to the strictest proof thereof. The responden

.py their own statements havg adnitted that cadre offic

are being posted against non-cadre officers and

similarly non-cadre officers are also posfed against -
cadre officers which is contrary to the rules, Admitte
the’post of Deputy Field DireCtor, Tiger Project is no
a cadre post. Merely’because.the'earliei incumbent
did not mise any objection to his posting to a non-c;;

post or for that matter merely because there are insta

that no objection were rai sed against the orders of po

- of cadre officers to non-cadre poOsts, t@e respondents

cannot continue ¥lth the same as a matter of right

in violation of the rules, and also the dicta laid dow
by this Hon'ble Tribunal. It is pertinent to mention
here that many cadre posts are available against thcf
the applicant can be poéted. On the other hand, there
are many xa& ﬁon-cgére officémzﬁho are holding the cadrx
post ® such as at Golaghat, Digboi, Doomdooma, Dhubri
North Lakhimpur, Haltugaon, Kachugaon,»BOkakhat and

many other places, Inspite of the dicta laid down

by this Ebh'ble Tribunal holding that non-cadre office

cannot be posted against cadre posts, the respondents
are continuing with the same in violation of the ordet

of this Hon'ble Tribunal.

Citing the instances of holding non-cadre Ok
ex-cadre posts by the cadre officers cannot absolve tl
respondent s from their duties to follow their rules.

There cannot be any waiter, estoppel or acquiseence

Contd, . .P/ 4.
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‘against the rule, Further as per relevant rules

the State Government is empowered to creat ex-cadre
posts to be’manned.by cadre officers, Thus there is v

difference between non-cadre post and ex-cadre poste

As regards the statements made by the respond
rega;ding the services of the applicant as Divisional
Forest Officer, Dhubri Social Forestry Divigion, Gouri
(a non-cad;e post),. the applicant states that he ha§in
not got his promotion to the senior scale, which was ¢
to him on completion of four yearé of service in the

junior scale as per rules, had filed an applicatien

- alongwith others before this Hon'ble Tribunal praying

appropriate relief. The Hon'ble Trilunal by its Judgme

directed the Stateof Assam to give promotion to the

applicant and others to the senior scale with retrospe
effect., It was only after that the applicant got his
long o#erdue promotion‘to the senior:scale and was

posted as Divisional Forest Officer, S.F. Division,

- which was incidentally kkz a non- cadre post, But the

applicant had fo'accept the~same under compeiling
circﬁmsténces inasmuch as for a pretty long time,

he was deprived of his promotion to the senior scale
and axd he had to accept such pésting without prejudic
to'his cost, It will be pertinent to mention. here thaf
the State of Assam being not content with the Judgmen:
passed by the Hon'ble Tribunal had preferred appeal
before the Hon'ble Supreme Court which was rejected b

the Hon'ble Supreme Court, It is categorically denied

COntd. . oP/S.
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that the applicant had tried and mamged to get the
order of his transfer stayed for few months when he
was transferred from the post of Divisional Forest Of1
Dhubri S.F. Division, It is empthatically stated that
the applicmt never tried to get his order of transfer
stéyed and the respondents are put to the strictest

proof thereof,

The respondeﬁts have given a definite findin
in their written statement that fhe order.of transfer
of the applicant has been passed because the applican
allegedly shown unbecoming behaviour in the Border
Meeting between the Depufy Commi ssioners and the
. Divisiunal Forest Officers of Karimganj on 23.5.95 at
Kolasib., Thus a stigma haé already been cast on the
~applicant without affording him any opportunity of be
heard, The order of transfer being founded on such
hostile allegations without there being any iota of

truth, the same is an ordér founded on malafide and
4cannot stand the judicial scrutiny. As regards the
allegations of unbecoming behaviour in the Border Mee
on 23.5.95 as has been stated by the respondents, the
applicant while deﬁying the same asserts that there
was no such behaviour on his part and in this connec
the report of the Conservatorof Forests, Souther Ass:
Circle, Skwkakx Silchar dated 27.7.95 submitted to t]
Principal Conservator of Forests, Assam may be calle
for, £mr which will reveal that there is not even an

jota of truth in the allegations. When there is no

Contd, . «P/6e
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denial that administration is Pound to take all
aspects into consideration while fransferring an
offiéer'but at the same time a transfer order should
not be founded on malafide and colourable exerdise of
power deséribing fhe same to be in the exigencies

of service or in the public interest.

5e That with régard to the statements made in
paragraph 4 of the W.S., while denying the contentions
made therein, the applicantvstates that the Deputy
Commissioner, Karimganj is not a necessary parcy to ti
present pIOCeeding,'the resﬁondents have stated that
they were not awaré as to what transpired between the
applicant and‘the Deputy Commissioner and that the
answering respondents are not aware of the séme but or
" the other hand through out the W.S. they have made
statements pertaining to the same. Phus it is really
surprising as to how such statements could have Been T
in the W.S. verifying the same to bé based on persona.
knowledge, belief and info:matibn. It is on this coun:
the applicant has préyed for personal appearance of tI
commissioner and Sectetary and production of records
sO thét the basis on which the statements have been
made in the W.S. canm be found out, In this parégraph
the reSpdndents have again raised stigma against the
applicant by stating that the applicant has not d sch
 hig duties to the full satisfaction of all concerned
and due to his unbecoming behaviour axdxaeios in subo rdi:

tion and misconduct and frequent unauthorised absence

Contds..P/7e



66
e

- 7 -

the administration in its wisdom deemed it fit to
transfer the applicant from his present post. Thus .

there is contradictory statements in the W.S. 1nasmucy

. as some time, the respondents have maintained that the

applicant has been transferred because of his unbecomil
behaviour in the meeting held on 23,5.95 and akkakhs
aitogether a different ground has been stated in this
paragraph, Thus it is absolutely necessary to see the

records to find out the truth behind the order of ¥K¥

-'transfer of the applicant, It is'categorically denied

that there is any unbecoming behaviour, insubordinatio
misconduct or xxregular unauthorised absence on the pa
of the applicant and the respondents are put to the
strictest proof thereof to establish the same either
be documentary evidence or by oral evidence. The
applicant has noted with a heavy heart that through ou
the written‘statement, the respondénts have hurled abu
against the applicant and have given their finding

that the applicant is guilty By of unbecomlng behaviou

" insubordination, misconduct and xxxmmw irregular,

unauthorised absence without any enquiry or show cause

. notice., Thus the reépondents have proceeded in the mat

with bias and pré—determined.mind. The transfer order
being founded on such an attitudc of the rescondents,
it is spparent that the same is not bonafide but found
on malafide on the part of the respondents. The applic
is not aware of any charge-sheet issued against him
as statad by the respondents. The applbcant apprehenc

even if any such charge-sheet Bas been issued, same h:

Contd, « .P/B.
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been done with malafide intention,

The applicant from time to time had brow ht
to the notice of the authorities the arbitrariness of
the Deputy Commlssicner's action and that the same is
not based on facts. This was also brought to the noti
of the Deputy Commissicner, It may not be cut of plac
to mention here that the Deputy Commissioner, Karimgar
wvas annoyed for the insistence of the applicant to
implement the restriction/rules uniformly without any
di scrimination in connection with loading of bamboo
in trucks., The applicant begs to zxmXm kRkax annex

the relevant documents in support of his above conten

and the same are marked as ANNEXURES-7, 8, 9, 10, 11
12. |
6. That with regard to the statéments made in
paragraph 5 of the W.S., the applicant kmxs denies th
allegations made therein and the respondents are put |
the strictest proof thereof, In this connection, the
applicant reiterates and reaffirms the statements mad
hereinabove. The alleged bomplainté are imaginations
of the Deputy Commissicner, Karimganj and he has done
the same deliberately to settle his personal vendeta
against the applicant. It may not be out of place to
mention here that presently two Civil Rules (Writ
petitions) are pending before the Hon'ble Gauhati Hig
Court seeking the Mandamus by the parties concemed
fof the release of the timbers illegallylseized ax beb

at the behest of the Deputy Commissioner, Karimganj.

Contd. e oo -P/9.



{¥
A

-'9‘_

It is denied that the Deputy Commissioner, Karimganj
never requested the Commissioner & Secretawy, Forests

to transfer the applicant,

7. That with regard to the statements made in
paragraph 6 of the W.S., the applicant begs to state t
the transfer of the applicant is not in the public int

but the same is £ vitiated with malafide. No complaint

. were received by the senior officsrs during their visi

to Karimganj againjst the applicant. It is once again
prayed that the Hon'ble Tribunal may be pleased to cal
for the communicationgmade by the Deputy Commi ssioner
with the Commissioner and Secretary which will speak
for themselves regarding biasness as well as vindictiv
attitude towards the applicant. The Deputy Commissione
never sént any communication to the Conservator of
Forests, Silchar, a district adjacent to Karimganj.
Any point of misunderstanding and discord etc., could
have beean sorted out by referring to the Conservator ¢
Forests, Chief (onservator of Forests, Principal Chief
Cbnservafor of Forests who are well conversant with tt

technical knowledge on forest matters. It may not be

out of place to mmmkksm quote f£rom Chapter I of the

-

Assam Forest Manual which deals with the dues and

respongibilities of Forest Officers :

"Résponsibilities of the Conservator of Forests
will remain unimpaired, Hs should be kept reguaai

informed of all orders issued on forest matters

Contd.,..P/lo.
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within his cizcle'by Deputy Commissioners and

. the Government, He should be made vaualnted with
all correspondences which passes between the
Deputy Commissioner and Forest Officers and as a
rule he will be consulted onuall forest matters

which come before the Govemment,"

But in the instant case the Conservator of
Forests has been kept in dark by the Deputy Commission
and he aiiectly made darrespcndences.With the Commissi
and Secretary that too without any clarification from

the applicant which will go t6 show his ill motive in

the entire episode, As regards the intentions of the

:espohdents to place the ga applicant under suspension
he is not awaie axd of the same, but cen.only say that
had such an order been issued; same would have been
violative of the ruiee and founded on malafide. Merely
granting salary to the spplicant by posting him in &

non-cadre post is not a compliance of the rules.

8. | That with regerd to the statements made in
paragraph 7 of the W. S., it_ie denied that the transfec
of the applicant was made in the interest of the
publie service, . As regards the contention regarding
I.F.S. Association, the applicant states that the
Associationhad reSOlVed that the applicant would submi
the chronological deveIOpments of his case as there we
no records. The appllcant has’failed to understand

as. to0 how the respondents have presumed that the

Contd. oo e .P/110 .
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Association will not take up the 1lssue in its next '

meeting in the light of the letter dated 29.9.95.

The Deputy Commissioner, Karimganj vide his

W.T. Message dated 8.8.95 instructed the C.0O. Pathark:
that"some party loading teak sawn timber instead of
red timber. Therefore take action," 'Same was issued
sithout ascertaining the fact from the forest officia.
of the Range., On unloading of the same, no teak sawn
timber was found as mentioned in the complaint and th
was no permission for loading of red timber, The
consigners were kaxks found to be‘genuine.A Be that a
it may as has been stated abové, the matter is subjud

| before the Hon'ble Gauhatl High Court, When the

i respondent NO. 2 has shown susplclon only, it was not
prudent t§ declare the timber as illegal at this stac
During full verification, 5 pieces of timbers were fC
in excess than declared piecés of timber and the same
has been stated.to be selzed at Chandkhiré Rai lway
}Yard.under'insttuction of the Deputy Commissioner
and finally t;ansported to the Courtyard of the
Deputy Commissioner, Karimganj. This is a case of
manipulation by the Deputy Commissioner, Karimgan j.
It was also found during full Qerification thét timb
belonglng to other Tps and kept in the Railway yard:
and have been broucht to the Reputy CommLSSLOnez s
complex after mixing. Same has been done for manipul

%o lmpllcate fo:est officials during so called enqulry.

mntd. e .P/12.



7

e\
- 12 -

In‘any case, unless records are produced, the resp§ndents
are.p;eciuded from making such Qild allegations against
the applicant, The statementé made by the respondents
will only go to show that everything has been done
with pre-detemined mind without affording any Opportunity
to the applicant and malafide is the basis of the impuaec

order.

{ [

9. That with regard to the stétements madé in“
paragraph 8 of fhe WeS. it is stated that néthing more
can be expécted from Ehe Principal Chief Coqservator
of Forests ; but the facts;remain that he has_forkarded
the resolution of the IFS Association of which he is

also a member,

10, That'with'regard to the statements made in

péragraph 9 of the W.S. while denying the contention
made therein, the appiicant relterates énd reaffims
the stateménts made hereinabove. The dpplicant further
states that the Commissioner & Seéretapy has not dealt
with the representation of the applicant in his true
pérspective and has rejected the same with bias and

pre-determined mind, !

11, That with regard to the statements made in
' parégraph 10 of the W.S., the appiicant craves leave
of the Hon'ble Tribunal to put forward the legal
propositions at the tim.e of hearing of the instant

1

application,

- Contde...P/13,
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12, That with regard to the statements made in
paragraph 11 of the W.S., the applicart craves leave
of this Hon'ble Tribunal to refer to the relevant

provisions of the rules in support of his case.

13, That with regard to.the statements made in
paragraphs 12, -13, and 14 of the W.S., while denying the
contentions made by the respondents, the applicant
reiterates and rééffirms the statements made hereinabove

as-well as in the original application.

- 14, That in view of the facts and circumstances
stated above, the instant O.A. desesrves to be allowed with

expmplery cost against the respondents,

VERIFICATION

I, Shri C.M. Sharma, aged éboutl39 years,
éon of Shri Baghubix Singh, tﬁe app{}cant in the 0O.A.
' No. 216 of 1995, do hereby solamnly affirm and verify |
that the statements made in the accompanying rejoinder
are true to my knowledgevand belief and I have not

suppressed any material facts.

And I sign this verification on this the nd

day of November 1995 at Guwahati,

>

CJ\aonLheLffggffgr-
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GOVERIMENT OF ASSAM e
. OFFICE OF THE DIVISIONAL FORFST OFFICERS S tsKARIMGANT mvxsxomsn i
KA R IMGANGJ %

no.n/g},Qgﬁ;'Q/)) / Dﬁted,Karimganj,the [*1‘9 /BSb
To
The Fuparintend@nt of Police,
Karimcanj.

Suby- © Movement of bamboo loaded truck with a ha4§ht
of 11 feet from the middle level of the Read.

Reft- My discuanion with you on 12,5.95 during

visit to Mizoram Boxrder.

Sir, ’ .
‘ I recuest you to recall our discussion on

"< 12.5.95 which peinting out the resentment amongs thae H.P.C,bamboo

supplier due to the impoeseklition of restriction of helght of 11.

feet only in cape of bamboe but others jtems found excluded from

the imposition of helght of 11 feet in practice,

This 18 required to be pointed out to safe

guard the interest of my counterpart {.e.Divinional Forest Officer.
yhm Kawartha who has taken up the issue as per his letter Nos,.Bw
14017/2/93-FDKT At .16,2.95(copy enclesed) '

Thexﬂforé,you are requzated during discussion
+o impose the restriction of 11 feet helght not only in qgse of
bhamboo but other ﬁtemq also ~89-that there is an impoaition of law/
Jopteiction unlfmrmily for {Ehor item alpe,which will remove ovex
tue rﬂspntmnnt amcng the ?.P.P,nnppiiux bamboo supplier and at the
J shall be releived from kthe pressure from various corner.

/
Yours fnithfully,
(A KAl

(CHANDRA MOHAN) IFg ™Y 93

Divisional Forest Offlicer,
Karimganj Division,Farimganj.

s84nha/

mQua=

é . »



-7,

'i-f

’//

*

§ TOUR.NOTE OF HHRI KN DATEOSwAMI, T . !oB CONSERVATOR OF ronmurs:

)¥<X4fqu' _ ]%”' C?J4 ﬂ&::is./9nﬁmépck

E4A¢“Iﬁl&ﬁ&ﬁl&gﬂAB.QﬂuxﬂﬂLJlb

f%}J

ﬂﬁ 3¢95t=- TVieited Patharie Reserve Foroeoct, along the internatione

"el border. Met the post Commandoant B.8.#. and requested him to

guard ageinst illegalities in the R.F. area. A strip of 137 metrea
elong the border is the buffer mone, whore entry ia permitted only

vith B.f.F.parasonnel, Requested the P.C. to help patrolling in
this ares. Renge officer Patharkaendi is inmtruoted to keep

liaesion with the B.8.F. personnel. %The 9.D.0.(PWD)Road complained

that due to oremsing K .K.P.O.rworkorifﬁarbed wire fence, the 1life

O0f the fence may be shortened. B,5.F. personnel requested not to
allow EBaxr oromesing of the fonce eventhough the fenca ims yet to be
hended over Tinally. D.F.0., L8 instrucked to koep in touch with
the offficex ooncernede Roegularxr patrolling in this area upstrecu
the river over which the bridge io undcer ocongtruotion, by the
staff of Pathatkandi Hange im essential to check illegal felling
and carriege of timber to Bangladesh. R

Then vieited Sonnctllle Forecst nroa nlons the foromt

| road. ©Old tealr plantations are(g}tuatad all along this road,

Four teak trees were seen felladxzringa:about 3 to 4 yonrns pant
but sapisx coppices have ocome upe. Up the hill new plantation
areas are located. Inastructed to ranime loonl npeocios BmxXha on

", the hill slopoes and depreseions to safegunxd ecological conditions

Further wanton fire caused by carelesemess of the intrudeys who'
oolleot bamboos from forest has severely effeoted the ecology.

Few patches underxr fire were although extinguished during my visit
by acoompanying staff but the problem xemmins to be molved parma-

nently,. rirmlin.a nay be yroporly laid out before the fire
season to oontain fire, and frequen® patrolling nas well, to taokle
the uttuation will be neceanary in thias regard.

Then viaited Chandkhira Rly.B8tation, where huge logs
of toak are panding dospatoh, These logs are legally collected
& fow were nlmo meined. The logs belonging to one Chayan Chanda
have been allowed to be lifted by the Honb'le High Court, Guwa-

fhati.and ware also inspected & instructed D.F.0, seccordingly.
D.F.0.Karimganj, A.C.F: Karimganj & Range officer Patharkandi

acoompmanied In my tours:

17s3.951~ Vieited Bfngle R.F. under Cheragl Renge along

-rangpur Borobhubirbond ond Choto bhubirbond Forest Roed upto
' Mizoram border, ncoompanied by DoBae0eyAeCeF, and ReO, Cheragl &

following obsorvatione are madei-

1) Ona bridge is conptructed by Pu J.Rohthengliana,
' Le |
MJdieAs onn the Septigonai Nulla whioch is suspeocted to the within

Apsam. Distriot Administration be requested to orgenise n Joint
vorification of the border, which is an artificial line here.

‘ontd..,. 2
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unoaganheru for oultivation oxr for risciculture. One such >
deproaaion was found burnt by ono nimoreant and the fire was

| extingukihed by the staff aooompanyinge. Offwnce is to be drawn
up againsgt thc,mbsoroanta who ere forest villagers only,

3) In oldex teak plantation along the foremt road(year of
oreation ooularly estimated to be 72 or 80 , in absence of any -
reoord) most of the trees are found felled, about 3 to 4 years
betoru. Ooppioce mshovts have almo grown to tree sime. However,

S

f 2) At Choto bhubixr bond, deprensiona are found umed by <

singling out of shoots im inetructed. Fow troems are cut reoently

algow All the stumps are already eeizad.

4) Qhe B.0.?. 1a situatod at Rengrur about 6 Xm.from tho

bordexr within Asmem, Ehifting cf the B,0.P to the boxder 1is let

espgential to ensure propex proteotion. . J
{
§8.35, 25 t~ Accompanied by A. 0 F.Karimganj, R.O. Chofagi & R, 0.3

afforeastetion vigited Badmahi tilla R.F. along the forest road
upto Khasia runji(Daa-Dewa) & followigg observatione mades- K

1) Recorda of plandtation area, year of creation eta. are

not known to the skaff of all the 0ld tenk plantatione along tho
forest Road, - However, thase treaes have,nttninod oxplhitable
 01599 by nows Trees along the »idge gﬂ depresnion are of heatter
“quality then those standing on the expogaed slopes. There are
several stumpe seen, which are felled 3 to 4 yenrs Yofors, and
vere meizeds There is no percievable épeningu due to removal of
khese trees, owing to initial spacing baing olomed onéa, and due
to growth of copploes in mome of them. The oeppioce growthse of

0ld trees are crooked and melformeds In areas ndjacent to bnmboo

breaks, bamboo has aleso found extondsd under tenk. .j
;

2) Tealk Plentations on the exphosed slopes have rofleotaa

very badly on the QOologthl ¢onditions. Coupled with this vanton

fdro of the forest fAooxr hgw aggroevated the deterioration Iurthe
Controll of fire mhould be attempted during the firem seamon. No
natural regenaration of teak was noticed in all types of areng.

'3) The Badmahi tilla R.F. is seporated from Singla n.r..

by a patoh of revenue land of about 2 Kmpebreadth, which ipm knowq

as Ilam land, The boundary between Ylam land # Badpahitillae 13
not marked on the ground becawse of whioh s yortion of R.F. 1s'

zuapooted to have enororched 1ntoikho boundary is an attioifiool
one, and should be ooneolidated before xm it 1s too late, :

A
:4) Thex evergreen depressions exipting héro and there are'
1ighly emsentisl to be naintainedintsot on eoologioql~ooneidera~
tionee flome of these depressions nre under "pPan® cultivation.
Even.though the big'antsit eised trees sre retained in the oporaw

Ekaox - ) '
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Rk tion of Pan ceultivation, other undexrgrowths and advance €*
&irowthe are cleared and thaerby bringing in unhealthy openingms in

these depremspsionms unpermitted *Pan Jhumming" therefor ahould be

etopped.

5) Badsahltilla R.F. 1s under three rengees via Cheragi,
Lowairpoa and Duhelis Ranges. The boundaries between these ranges
are also not demaxcated nox any na#ural line 1m adopted for deli-
nxxtmilqeation of Ranges. Hence proper dalinoétion of Range boun-
vdariea is highly eamentiel to fix up responnibility 4f needed.
While orossing the range boundary as &n the openion of the Rangt;
officer , we come acroes an opening in LV 3 coupme of H.P.C., }
made by felling nll the bamboo growth and laying them on the floox
over on area of aboud 5 hactres. This was subsequently amoertm%{
ined to be the bhandiwotke of Toungya oultivators ldving in Shull@f

\

dewa for faimsing plantation,.undar'noweirpou Range. Suvoh oteep i
areas should not be taken for‘pponina on one nide, mnd the hnmboa
thue destroyed mhould not be encourrged on the other hend,. ﬂ
Plantation of looal species should only be encouraged, as teal

on pcush arcas may aggrovate deterioration of site quality.

6) Alomg the tforest road, ah aren of 50 hanotoreas of tagk
Plantation wae inspeoted, whioh wanm raimed in AT-88 hy Cheragt
afforestation Range. Only teak 1 Antrodncnd herein, gtosth of
teak s good, but conjestion ip noticed Aue +to von thinning in
Pest, Thinning gpay be adepted to encourage dianetor growth of
#ll such plantations of 8 tot 10 yenrs ngos -

7) Towards Des ewva, Shulla DVewa, Jaideua & athardewn
under Lowairpos Range many nullas in deprensiona aro bAunded by
outsiders to rear fiesh, Bventhough shoh fiasheries don't demntrpy
Lorest there are chences of future ocoocupation by thhae 11lenanl
ocoupants, and thexre are algo chences of conoeslment of 1llepally
"oolleocted logs_ih puch pondb.' Thera axre two altermatives vis to
diemantle all these eartfom kaxndm bunds,. or to regularise by
bringing in regorda. Perhaps tha 15t alternative wvill bw a very
diffionlt task a8 to enforce by grent anount ofico-oraion with
th; people. By farning co-operatives with the forest villageras
: itfmay'ba poseible to 4involve the reople in protection of the
toieet. This nspeoct may be atuddied and proposalk be made.

(u) There ie one forest Beat at Patiala under Lowairpon
Range Xmuutmxpomit aboub 3 K from Thasin Punjd. The few atote
posted fhora 1s felt insdequate 40 pguard the Aiffioult terrain
and opea boundaries of forests., It im felt that one Bqat/cnmp'
with staf? ghould be construoted 2t Dos dews, near the Xhasia
punji., There are several depressionms in “this lower part of
Badsahitillm RLF. which oontein wvaluable trees of Bam, Sundi,
Xurta, Ping and Jam etec. Many ﬂém logas are found lying in
different stooks. These ware felled 2 to 3 yeare ¥eok & were

Contd. )4 B“G?Zd'
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seixed before removal ae was let to know, The outturn 18 although

8ok out now, the domage omused in the forent remeined to be com-

- renpated. The loocal villagers vig Khasis ond Pripuris have ocompla-~

g - I

ined that mome peopde of outesilde forest erces from Kotamoni village

are even trying te cocupy the lands undexr oocunstion of theae yoox
tribals. They have- alrenady preyed to the diatrict authority for

ﬁproteotion.- The 8.%. may be requaested to give freguent vigile in

bhese srcas. TFrom our pide , the forest staff should be allerted
to give conmstont vigillenee 4in thesa areas. Demareation of PRETEN
enter boun@ary by fixing masoive pillars ie felt neceamsary.

19395, 3= Accompanied by A.C.7.Xarimgani,R,.0. Lowairpoa

" vielbded Longai R.P, under Xongai Beat, nlong the forest road throug&

Magura Punji upto nenr the Tripure border, and Tollowing obesexrva-

tions mgde.

1) !There im arcld plonatatfiond Qurjan near the Magure r.V.,
where almoat mll the trees are found with bape outm. Home siperfi-
oielly and fow with deapor cute ineide. The Bent officer stated
that a few mcnthe baocl: the forsat villageors 4ried to fell,the trees
for cooupation of the 1end. One small hutment has alrendy been
oonatructed on the foremt mide of the planllation. He therefore
oconvenned a meeting of the villagers and formed a protection
committee to giva proteotion of the ferent and to atop such prac-
ticeus In hig opinion t exre is no Turther demage caused.However
thls hans to bYe watohed and frequeht visits be made. The most of
Zakr the treem whioh were dsmaged ot basds will thrive by healing.
Badly out treem also are found still living. If any wilt toxes
plaga, 1v nhould be reportead immediately. ' '

; 2) Whilu proceeding along the rosd, 3 trees are founed Xwd
folled recently vis I112/93-94(Teak). I?63/94~95(Kotis)h another
Gemari Tres whioh im yod te be soimed. The outturn of thak is i
removed, One portion of outturn of Hotia ia elso removed and con~
verted to eswn timber which £s lying in forest of Naguram Primury

- School, Thia shhool is constructed by D.HeDoAs o The DR DA

authority be requested not to male Pay ent to the contractor untilJ
A

“cloared from D,P.0, snd the timbers lying chould be peimad & {

offence report dravm. A good length of the tree is atilly lying &3
"3
in the etump site. This phould Bo nalvegod. The Gamari tree is .

to be ﬂeizad}nnIVagod.

~ 3) The teak plantation of 1922-25(as reported b tho B.0)
uituatad along tha forest rénd has witnessed a sovere follings in
3 1o 4 yeara paste All-the stumps are semned. Thorn aroe mapy
loga of the top portionp which are lying acnttorted ovor the
entire ares. Some of theee may cven fatoh good revene., It 1g
said that due to difficulty in extrmotion thene logms will not
fetoh profitmble price. The logs arve light and mmall end porhnpu

would not oost more than k.?OO/ rer Cm, &n carriage upto Bant
- F oA

' "()"'ﬂ... - .~
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‘Camryue, Thig aspeot may be soen and action be inttiated om
prdper*anglyniq and at an early date.,

!

An aroe of about 3 Ha.was found completaly bereft of
teglc trees any more whioh s now covered up by bamboog & other
migcellaneous speoiesvy In reet of the areas the : hava
not oaumed much ppenings of conocern.

_ " 4) This part of the forcats oompridse of the H.,P.C.0amp
of LV4, Yot some apots are fougg'clea:fe&&ed for Taungyo Culti-
vation. REfPorse rhoulqd be'mndehutiliao smich bamboom for H.P.d,
Further the ®.P.C. contraotoxe are cutting bamboos in eccessible
areas, whereas 4in A1 ffioult areas bamboos are neot yet operated.’
It 48 sald thnt the operation may be resumed in raine for easy }

4
4

treneportetion by raft. This may be varified froquently. x
. g i.“
ﬂ) Prequent and ranpant fire anm nlrondy noticed in Bad.

\ .
sahitilly 1a almo common haere. Thie mhould be stbpped. One emall)

nulla vas found bundod by Villager for fishery, This caen be wiew)
from the angle already ina%ructed before,. ‘ ///

(K N .Dovgo gwamt )
Conpervator of Borests,
Southern Aspan irole,

Mormo Ne. ppq. #lohar, 0
£a S/KNW Ab- 232 .q0
Copy shibmitted to the following tbrnai::;ﬁry action,

1) Range officer, Lowaixrpoan, Ohéraai:and atharkandyg
Rangoaa. oo :

%)/6:}.0.xarimganj Division§
-~ _
Uopy forwarded to the Principal ¢,C.F, Asgan for

needful, B

Conservator of Forsgte,
Bouthe rn Assam Uirole,

- Biloha x/ !
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Jg/,,sdﬁs ~ Accompanied by D.¥.0. and A.C.F visited Chandkhira Rly, Stn.
. ~ veerd and checked fov esamples of logs lying there.Instructed
the ACWFoto chach and reporte o ' o

| Thence to Patherkandi lange and thenge o Lakhd
pur BratJthe Hex t Qfficexr was reporked to the on £inld Suty
- The AP Pef personnels were found gt the camp.Instructed the
to b2 vigit along the boundaxy of #4¥ e where encroachment 1is
taking plece, (i ' e

14.6,95 " \flaltes Forest At Paravicherra arzea,bplonged to a private
: . pereon requenting for fpsue of c.Omfe is contiguous to ano~
 ther puttaland off Dagabazari kittewhich was visited on |
Yo" oM to vordfy for dssuence of C40.The instruction fmnurd
to merk the ressrve bouncary first and thed to enu-erate the
trecs are yet to lw followed.2ome bhation is required in this
oAt alao, iy , ’
- There {9 s staff quarier at Baxabsaaricherra of
Yvhalia fangeJhe gaoarter is ebsoddned bdi con b restorud m
witha minor exvenditurasthis hould 'fmmediatsly ta repaireds
ste2f be posted there 1o giva arfegtdve patrolling, y

Am shown by local peodthe hutmants are constr
ted along no periphery of the R.F ugore chaing breadthclong
the peconhery there As no veaetarton w ath the nare Few
matdred sam (rees Are seen ntaﬂiﬁg;ﬁaiﬂina sirip plantation
0F Lost growing speciles aleoyg the hoxder of tha Mel eposting
stoff ot Tulnnrnhla placea t&ggg"hﬂnmmsry.anﬂ inei alling
bounciary pillexrs st miscing may perhars be useful in protec-
Llne the Jordne,Soint Zorurt manesgdnment of thip atrip along
TeVewith tho adfoining villagnrs may also bo atempted foe
more offective protection,D.F.0ghmild take up schemes guite

ably in the light of the sugyrstion given above and inkimato
action drdtirenag, S i

Vimited Balipipla Beet and instructed. beat
MEicer to (1ve constant chaoking tW the COrnat wie Aasame
Mivoram Baemisigry Jthence vinited Ketpipuwr,s privete ratitalend
+The patta holder requestsd to relanse balance 27 ios.of log
orsra:od eaglier ,Puk no suech loe wik found tharm,burthar som
A Lreogularitics vore noticed in markine Adlal,
Karim,anjinstructed to varify and raport.Question of. tssve o
Gallaof the revelning port of the patta™dill come up BELOF th
serere of verdfiastione : 1*# : ' %g
18,7 .08 Te ™mhalfe “snce instrveted the F.Ju to vigilent agrinst
' fredulent use of transit passer.dn all my visits made to -
rapge hitherto,the ROGlg found in slacping suits at hia rey
drnea orlyShis Ia not exproted &h-the Ronce Nificer,He 18 4
atructed to glvo surprise check in’ forest areas reoulagply
_ ’DE'ZG"R(‘."..@I'. ’ ) ' N T
! | Then vinitnd R.¥JNager Best,There i a hm?e USF
. Areas ab R khaibastd 307 heotras »f£ plantation wers ralsed
| here undey conpensa’ oxy plantatisn sehome ,But due 40 lack
of urekpey tha plonstuakion is axtvataly. denaoed Housver yaonso.
1itatien of the entive 655 exes ond projosal for constituting
into R.¥.are immediscely neorsuery | Deo¥Oomay initiate,
ack ‘on. . , i A

I o
Séfu RGN WLRVCOBWANT,
Consurvator of Forcst - o
louthetn Asma m Cirele,
'#1 :

o _ Lo nta.g/zH% 
) . ;.'H . .
) ‘ : : ’ i“; ' TV
‘ ' ‘ ~ i Ry
‘ " " ; | . - 3&1,:: 4
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. Copy to tha Diviaicnal Forest Otficﬂr.marimganj Divn.
tor 1n10rwation and necsssary action. [4 : éﬂi+

»A

2)The Chief Conasrvator of Forﬁpta.(r) for n*edﬁul.i'

1!|l 'M‘H .m

Ed/=- m WDEVGON AN, Ir

« Conapyvilior of Forests , i

' wouthorg Aecam Corele, L
ﬁlanar. '

o
Fiki s
y . . - ' ‘ :”‘i.‘v |
L ik
108 : on ' Deved Fardingan ], the N,
» / n . r/ [ i m J' o weamm e 5.

‘ory to thae Range Yorost 0£L1ciw.Lawairpoa.Patharknndi,
und Tuhalfa for thedy info.ma*ion and *mking nneasrary netion.in th
light of the+ instructicnggiven by the Consorvetor of Forests,Sou
«lnrrn fnre thodr poapeot ve RongoeAstinn Eaken In tho Yieh of the
Avove fnetruction may pl.nso be Antimatoa #u the undersignad.tlm

. 2)he A.C.rnrawts (H.ﬂ) {Hr inﬁnrmar4ru and n@rnnnu
action.He will please see during the course# of his visit to thu
respective Hzny g,if the lnstxyction q4vcn' the vei'.ate cangided
vith them and quide them suienbly whors nn*duaary implomentation
of the fnstruction and end when yequired, Jﬂ et
- H% ‘ :ﬂt“{
I i A

Divisional Forszs 0fficor,
Karimgan;_"1v5n1ﬂr,KntiawanJ.
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_ol” 1 ( Copy)
. '1,, A NNERCRE- L O
(] ) . AR '
& The Station Mastar, | 1 : ' }|
Pkd Railway Station, -
Patharkandi, !;__ ot
| REE

As directed by D C 1/C, Karimganj, you are
hexaby asked not to dsspatch the Wagons wanc 62272, WRBC 63786
& BRBC 36772) loaded with Jog timbarx ecq luntu chacking md
varification is complaeted,

‘::“: f'm;'

3 ; e
/e
i GeOs Pk : ;
1 ! ot
Copy to the Rangs Forast Qfficar, FPkd Ranga,:
He is directed to ba promnt tomorzow as m
tims & werification, .. . i

e Y-

) i:if.‘ - 15/71/95
Circle Officer
[m Patharkandi

a.\



- .

) The Rallway sutton !tmr. htlurkandi 5

Ref 3

W hawe made the k jolnt,lw:iﬁuﬁ.on
with ths Range Officer, Patharkand llnga and the party
| concerned have prodiced the T.Pa of the/ co

untowards found toward this,

dt.. 16, o'ms

|

lly letter No, étd, 15.076950

i

[

/

'
I

S0, now 40 the needful a'
. T

t

[

Noted

"16/1/95

Rly station Mastar

Pkd station,

-

- 1llegible

.4/16/‘7/’31
coONIPRﬂ

80/ = uhgi.hh
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S ' GOVLEHMLNT OF ASSAM
4.  OFFLCE OF THH CONSEAVATOM OF POLGL TS 10VUTHERN ALGAM cmcua
oy Al -

Letter No, F(’ﬁ.w/Alleqn/Kxj.. vatg,d §u;,n.:,zm ').m\huq/m
lll’om ittt g L L1
’ The Consexvator of Forests,

Southern Assam Circle, o b
wilchur, ,

-’ ' »

‘Ine Principal .Chief Conservator of: Foroatu.'
Asaam , Rehabard, Guwahati-ao -

Subj- Detention of timbot at Chandkhlrn Rly.
' btation for vnthLCAtlon. " .

" Reft= As por verbal 1ntlmatlon of C.C.F(T)
‘ 9.8,95 ovex phonss S

. . N
. ]

Sir,

’; have tho honouz to 1ntoru you that on tCCOIp\
of tolephonlc message from C.C.F(T) as referred to above,
alongwith the D.M,U,,Karimgan] Miviaien. progecded tmﬂumi

' khigta Klys Station-on 10,8,90 to make a spot enyuiky'on
matter, Incldentally the D.C.,Rarimganj , Circle Officer,
Patharkendi, 0.0, Patharkandi and other Qfficials wexs# alac

present at spote: -+ - bo N I i

H That on 8,8,95 the 0.0..Patharkandl acizod (une

" the 1nutruction ‘of Magiatrate)'’ 4(four)wagona containing -
loaded teak poles and logs orlqinat‘d from Mizoram at the
Chandkhira Bagan Hly. btation for' Vnsific-tion. ‘On'9¢8.9% -

xMaglstrate 1.0/ ‘Circle Of fXcor,Patharkandi has requested -

K U.,Pathanrkandl to submit . the rclnwant rocoxd.‘nqd ACGO

dingly thp H.O. has submi tted. «th- i pepart an the, aftezacesn
" the same-day and:-assisted him on'the.verificption works, .

11 -has been observed that the full co-operation was SEais
 extendod to the Maygistrate ttmoly. I ,;‘

On 10 8.99 as nnntioncd.abovo I have nottcod a
the four noizod (by Police) wagons Were y unsqajed. conditim
and the same had been opened b.forOnIQ.DoCO‘llilOQDJ and
othex Officials by the Station Master. for a gllnpsc.ﬂo ne
noticed that most of sohitents, nmobpolmnu.n. A e 0

tents of wWegons had been, spized, by“mgiatrat\g B police,s0
I could not take nction of vqxixxcatlon at my lovol. Furt
1 was informed that tho joint verification would be’ done

% the L;;clo Offtcer.vatharkandt and: &the. ko¢e:t Qtaﬁ{ dgeput

Gl
by the D. FL0. Kariagan). Divistens” ‘1~L ok the

cra. o An L A ka W ’.\. (\- b R . ﬂ' o :«iﬁ,"
T3
§ 1 ( cont4.¢.-2 )
Atreet va t
A e Altpv ec

.buukn . /I&
: "‘1'~f'.‘;~* S
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Again , on my next visit on 22.8 9% and 23,8,9%

4‘bat the Chandkhira Bagan Kly, smtation yaxd. I found the con~-

tonte(reportedly 49R pega)) .of wagon Noo2RG. NE 22950 WRE®, -
unloadedand kept in the lly, yard and others i.e. contents o
ramalning 3 wagons 1,0,Wagon Ho,"NBC 47501, NFBC20478 & NFBL
23511 had boen taken &way by the L.C,,Karimgsanj and the enti
contents have been otockod Ln tho Otlinc campuo of the D,C;,
Kurimganiy, . - , . oot v

\4

On my verification of rocords 1 have found that

the D,F,0,,Xarimgsn] Dtvioion had signed .ithe: Rajlway. pookin:
order(for 1258 piacoG) of teak pol-llfinbers as per procedu:
It is to be; mantioped hera that while agpn&tﬁ}nq the rnport
to the Circle Officer, Patharkandi on 9.8.95, the R, 0.,Path’
rkandi perhaps in a hurry,omlitted to include ane Tl (vida
No, 9/118%29 d) 4,8,95 covering 51 pcs. of polas 3 10g¢)
includinq actually ozdercd for booklnq. ¥ -

.o the Whﬂ handb m\ %u.vn l‘_myo heen infp

mad that thn U\L.,h‘§xng‘pj hqq lqnvud qqux for arsest pr

Std PoKeli! '.ﬂqU.,yaxyqfxg 1, 8043 chtr ;ubqrdinatﬁc in t
conneation, |1 ﬁouiq.t»ctotc e Like, t9 ;QQQOIt’you kindi$ tb
take up the méttut wi th the Uovt, te tuitscto the upp;;ptta

steps only ftér the propot vezifications of seiled txnbotu"
Othorwiso, e action “will bc An haste Qﬂd’"ill croate ' a 'diu'

'.rraycd situation amoriget’ ‘the staff of ‘Patharkand). Renge, '

Perhaps we can initiate dupartmental action, in csse of any
proof of involvement of thieeqttaff Wt e e .., T

!" A L . pin

uo.nvni;q nw¥ !RY‘Lﬁ?' gtndhnx A.C.P.(HQ) nn

W

4

!

\

F.h, ““W‘d to P.F.0.,Kezingan) Pivipion to aspist the'D,—

Copy tot= p// .
| ).D,F.O..Karingunj ulvxa&on for 1nfor-atlon .

- developmen

@

!
Karimgan] in ver;ficatﬁnq\ot timbers ag Por fo%uoaﬁ;:f‘tp?

u g' OK“AW.DJ to D P’"? to YRK l.l ol -t .f";‘if '\ti‘p‘.: ;
Youxl faltMuuv 3_5_

to Y Coaly,
e ek DEVaoSRANL ) 0
Ao e e Luee Conoonyato: of Forostl.x
L bouthorn Assaw Circle,
e b coad “#$ilehar,

)Hl

necessary action. He should extent all ‘possible hel to Lthi-
D,C,,Xard anj td aspprdse .the m\do:u.qngd‘& Q.Q,F(Ig. of, t.ht

2), the Chief ‘Conservatos® of !orcttﬂ(?).Aﬂu;n,
- Guwahati=- 8" for needful, vt rortf RN RIS
wane . n. .3) The Commissioner ‘ Se otaﬁy §° ?h. Goyt.lg

st Department,D spur ' for ne
Asaamﬂfo{q ? The DoéutyPOouminuioanx.Katl

an}
5 . A.C.F.AsAnnkad Attached to this of{tcﬁ.vp
Lo

') A' | Con;crvué:;/:i Forests

Southern Assam Cixclc.
) bil ﬁ'\“o

t

Attes e
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. COVERW (2T OF ASS/4 — = /3
OFPICE OF THE D VISICHAL IO PiT DFFICTR 22 ¢ KARIMOALT DIVISIONt:s 2 g;

“ Y32 s LRLECANS 33 5 8 Q4
AR a
o HoWN/ 219 ) 9 / Dated ,Karimcanj,the _/ 2 -7, /95,
" 7 -~
I'o ) - .
\M//%he Principal Chief Concervator
of Yorests,Assam,llchakari,
Cuwaehati~8.
SUls - A Visit of N.GC.0.,tcam in Karimganj.
S1r,

I have the honour to bring to your kind notice
that,as per inforwation received frém the field staff of Patherkandd
a--nd Lowairpoa Range,a team consisting of few members of N.£,.0.,from
Buwanatl eccomnpanied by the Deputy Commissioner,Karimganj visited a
few places of this Forest Divis ion,particularly,Chdndkhira Railway

Station Yard undor Patherkandi Range and  NH-44 Beat un.exr Duhalia
Rance on the everning of 11.9.95 aud in course of their visit,photo~
grapchiges o) timhers had heen taken.rthe Leputy Commisaioner,Karimgany
iﬂ.b&vsence of the visiting team also encuired the valuation of
timbers thatwere seized on 04,9.95,from the Beat Officer,lMi~44 and
in re “ply,they could leavnt that the valuation of seized timber is
around Rs,7000.00 only,

From the manner of the enquiry as reported,it
secms that through their visit might be on scme other fis »ubs but
Porcst matter was one of the items of their field Visif. ™

Such being the Jf't& of affairy;a question
obviously strucks in my mind as to why undersioned was excluded from
{2
the, kpgplnq him(undersigned) in durh.Aad the undersigned been with

them,they could have able to collect moye authentic informationson
Yorestry ratter.

. From the reported taking photégraphgns of timb
in course of their viszit in concealment ,makes me to sense that,the
whole visit wus cerried out with a motive to malign the Divisional
Forest Offilcer Officer.If the thin nos as stated above,is allowed to
go in this vay L cannot help expressing ray anguish being an Incharge
of the Division,add at the same time I also feel it necessary to
point it out here thot,I shall not heopr any responsinility incase the
viaitin Loam at-all-subwit.any report or publighany news in this
Iiipect,

Yours faithfully,

p
[GES WISV
(:ﬁ@ﬁgﬁa NOTE ) 1ps
sivisional For st Officer,
'?g‘;nl'uﬂrr*nj SV gion,rdrlnean
el N {7

Contd JF /2
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1)lhe Chief Conservator of Forests,(l),Assam,
Guwahatil for favour of information and nece-
ssary action.

-2

2)I'he Conservetor of Forests,Southern Assam
Circle,Silchar-2 for favour of information an
necessary action. .

/

(CHAMDRA MCUAN)IFS
Divisional Forest Officer,
LdLimcauj bivision,Rarimganj.

Q 9” / bated ,Karimeanj,the /JE:EL;/QS.

1)Phe Commissioner and <ecretary to the Govt.of
Asgsam Forest Lepertment,Dispur for informatio

"\J‘( )\\“ /Gﬁv'd?.‘rpl,,.b,ga

2)The Coitaos sty faringan] for informa-

tion. //////
' ~

(CHGIDRA MOFAR)IPS
Divisional Forest Officer,
Karimganj Division,arimgani.
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